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The N.F. Railway OBC Employees Association

and two others ,
T T S e e e e e e o L — .Petitioner(s)

- Nr B.P. Katokey, Mr U.K. Nair and

1.

» HON'BLE MR JUSTICE D.N. CHOWDHURY,

Ms U Das _
T T e s e e e e e Aavocate for the
Versuys— Petitioner(g)

The Unlon of Iﬂdla and others _
T T s e e e L m-mneSI>ndent/ 2)

Mz S. aSengtha, Rallway Counsel
T T T s e = = e L _AQvocate for the

Reaponden;'n\

VICE CHAIRMAN

HON'*BLE MR K;K.VSHARMA, ADMINISTRATIVE MEMBER

T . -~
»o ke referreg to the Repor:er or not ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Y GUWAHATI BENCH

Original Application No.35 of 2002

Date of decision: This the éf!q day of August 2002

The Hon'ble Mr Justice D.N. Chowdhury,

The Hon'ble Mr K.K. Sharma,

1.

By

The N.F. Railway O0.B.C. Employees

‘Association, represented by its

Secretary, Shri Binod Chandra Kumar,
Maligaon, Guwahati.

Shri Anjay Kumar,

Trainee Commercial Clerk,
N.F. Railway, Lumding.

Shri Abahy Prasad,

Commercial Clerk,

New Bongaigaon, N.F. Railway,
Assam.

Vice-Chairman

Administrative Member

......Applicants

Advocates Mr B.P. Katokey, Mr U.K. Nair and

U. Das.
- versus -

The Union of India, represented by the
General Manager,

N.F. Railway.,

Maligaon, Guwahati.

The Additional General Manager,
N.F. Railway.,

Maligaon, Guwahati.

The Railway Board, represented by
The Secretary,

New Delhi.

The General Manager (P),

N.F. Railway,

Maligaon, Guwahati.

The Chief Personnel Officer,

N.F. Railway,

Maligaon, Guwahati.

The Divisional Railway Manager,
N.F. Railway, Alipurduar Junction,
Alipurduar. '

......Respondents

Advocate Mr S. Sengupta, Railway Counsel.



CHOWDHURY. J. (V.C.)

Thei legality and validity of the communication
No.E/210/46 Pt.III(T)Comml. (Loose) dated 31.1.2002 is the
subject matter of challenge in this application. By the
said communication the authority clarified the position on
the redeployment of surplus Coach Attendants, which reads
as follows:

"Your attention is invited to this office letter
of even number dated 26-07-2001 and 04-12-2001
wherein it was intimated that the exchange of roster
point 1is not permissible in absence of adequate
number of OBC candidates.

The above issue was further examined in
reference to GS/NFREU/PNO & GS/NFRMU/PNO's letter
under reference and it has been further decided by
AGM/MLG as under :-

"Question of de-reserving does not arise but
general category surplus staff may be re-deployed
against OBC DR Quota and backlog through forward."

Necessary action may please be taken
accordingly."

The applicant assailed the aforementioned action of the
respondents as arbitrary and discriminatory sSeriously
encroaching upon the rights of the employees belonging to
the OBC community.

2. Mr B.P. Katokey, learned counsel for the applicants,

assisted by Mr U.K.Nair and Ms U. Das, Advocates, contended

that the aforementioned action of the respondents militated

against the constitutional protection safeguarded by the
Constitution, read with the reservation policy. The learned
Sr. Counsel} referring to the Judgment of the Supreme Court
in R.K. :Sabharwal Vs. State of Punjab and others, submitted
that the Supreme Court had already declared that
reservation of jobs for backward classes (SC/ST/OBC) was to

apply to posts and not to vacancies and stipulated that
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vacancy based roster would be made to operate only till
such time as the reservation of persons belonging to the
reserved categories in a cadre reached the prescribed
percentage of reservation. In terms of the decision of the
Supreme Court, the Government of India issued instructions
to replace the vécancy based roster with a post based
roster system. The Ministry of Railways also in terms of
the decision ‘of the Supreme Court and in tune with the
Government of India the vacancy based roster system was
abolished and replaced it with the post .basedv roster
\

system. The impugned action of the respoﬂdents runs counter

~to the law laid down by the Supreme Court and the professed

policy of the Railways. The learned Sr. Counsel also
assailed the competence of the General Manager of N.F.

Railway in issuing such instructions.

3. The Railway Authority opposed the plea of the
applicants and submitted its written statement in support
of 1is stand. Mr S. Sengupta, learned Railway Counsel,
strenuously refuted the contention of Mr B.P. Katokey. Mr
Sengupta also raised the preliminary objection as to the
maintainability fo the application. The learned counsel
contended that the applicants are not the persons
aggrieved. Refuting the contention of Mr Sengupta, Mr
B.P. Katokey, the learned Sr. Counsel for the applicahts,
referred to the order.passed in M.P.N0.96 of 2002 allowing
the impleadment of applicant Nos.2 and 3. The learned Sr.
Counsel for the applicants submitted that the applicant
Nos.2 and 3 are the persons aggrieved and the Associationu,
is also espousing the cause of the members including the
applicant Nos.2 énd 3. The learned Sr. Counsel submitted
that the present application is maintainable and 1is 1in

conformity with Rule 4(5)(b) of the Central Administrative
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Tribunal (Procedure) Ruies, 1987. Since the applicant Nos.2
and 3 are the persons affected, the application 1is
maintainable in law. Counteriné the submissidn of Mr B.P.
Katokey, Mr S. Sengupta submitted that the applicant Nos.2
and 3 have already been appointed as Trainee Commercial
Clerk in Grade 'C' and therefore, these two persons are not
affected by the .impugned action of the respondents. Mr
B.P. Katokey did not dispute that the applicant Nos.2 and 3
are already appointed as Trainee Commercial Clerk, a Grade
'c! post. The impugned Notification pertains to
redeployment of surplus Céach Attendants in Ticket
Collector Category. There is no dispute that the Commercial
Clerks are of the category of Ticket Collector. It is also
; Group 'C' post. Seemingly, the notification did not
impihgé,On the rights of: the applicant Nos.2 and ‘3. Therefore,
the applicant Nos.2 and 3 cannot be said to be persons
aggrieved. »A person aggrieved 1is that person who is
obviously affected by the decision making process. The
applicants are already redeployed as Comercial Clerk,. a
Group 'C' post. Naturallyv these two persons cannot be said
to be persons aggrieved. There is no cause of action
against the respondents so far applicant Nos.2 and 3 are
concerned. In the absence of any cause of action for
applicant Nos.2 and 3 the applicant No.l is not competent
to pursue the matter under Section 19 of the Administrative
Tribunals Act, 1985. The N.F. Railway OBC Employees
Association is not a person aggrieved under Section 19 of
the Act in the light of the decision rendered by this
Tribunal in All India P&T Accounts and Finance Officers'’
Association Vs. Union of India and others, O.A.No.56 of
2002, disposed of on 18.7.2002. Situated thus, Mr B.P.

Katokey.eeeeoss
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Katokey contended that the impugned action of the
respondents are wholly unlawful and unconstitutional and
therefore, for ends of justice it is a fit case in which
the Tribunal is required to invoke its jurisdiction to
protect and preserve the public interest and to remove
injustice.

4. Needless to state that the Tribunal is a creature of
the statute and it does not have any plenary jurisdiction
and for that matter any plenary power. As per the statutory
provisions the Tribunal is authorised to accord permission
to an association provided that at least one affected
person joins such an application. The two persons, namely
Shri Anjay Kumar and Shri Abahy Prasad who joined with
the applicant No.l does not have any cause of action.
“Quando aiiquid prohibetur, prohibetur et omne per quod
devenitur ad illud: When something is prohibited, all
implied things are also prohibited."

5. For all the reasons stated above, we are constrained
to dismiss the application on the preliminary ground alone
as notimaintainable.

6. The application 1is accordingly dismissed. There

shall, however, be no order as to costs.

\C Ll Y
( Lhﬁlv> ( D. N. CHOWDHURY )

K. K. SHARMA")
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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thread bare, The members of the Applicant association

3. [

that  rmo action wowld be  taken in

WENTER 4

ion of the Fule

vibed for OBC

viola D

up by deploying geEnsral

.18 That  the Applicant s plursuant  too the

clavification  dssued by the competent authority  vide

o

datoed &

e 7L ERBT and 4012.20810 Annexure-23, the
3

of redeploymaent of surplus Coach Attendant  in

by Ll
by SHTER

of  bhe

dﬁtﬁdlﬁ?uERHI, which la

will have pre MEROVE vy

that

reovrul bnent,

Faseasd

s

i

i

syimiEnt of surplus

ino oot reguived to be followsd. On coming  to




H
1
|
1

the Sscratary of

learn about hhe

vidde his  lebber dated

thi Applicant

18.1.2007 drew the attention of the Respondent Moo 4 o

vig Master Civoular and  giving

reasons highlighted the fact that the provisions of the

o the s o

chey Dirvoular

land. Fur

I for giving a go-bye o the provisions

atiom, &5 such 1 was praved that neoes

instructions  be i bo bhe Respondent Moo &0 Lo

of  suryplus Coach

complete  the  proo

instruoctions issusd v i ol

o3

A copy  of the said letter dated 18.1.2002 is

4.1 Trat  the Febitionsy

gd and as gathered by members of  the

the el Dfficee (A,

his given in File M,

FAZIBAAE/PE ITITCTY . Comml  C(loose) interalia,

e & athee

iem ko he maintained. It

the Direct Reorwitb

WS s opined therein that the Railway Board Civoular
Mo, 9%5-Ef80T)  1/468/501 dated 21.8.%7 -prohibits  de-

sm@rvation  in dires

that exchangs of OBC
N

This noting given by the Chief Fersonnel Officer (A in

with the presoviption

wELT LR ard 4,012.2001

PR

fna cle in

Comms sy e



bhe indulgenos of this

Hon*hle Tribumal for o dire t t b

spondents Lo oo e Ll file R

EA21Q48P0.TT00Ty Comml - floomse) wherein the said

matber was processed,

ates that poissd  thus, bz

.18 That the Applicant s

members of the Applicant association was  shooked  and

suvprised o coms a letter issued under Memo Moo

EAZIO/46. P TTIT(T) Do) . Tl dated 21,1288,

whavein i1t interalia stated that the AEMME upon

to decids that

examination of the matier

mot arise but general

guastion of o prwah don

e
o

i

re-deployed against

abe gy

divect recruibtment guota and backlog through  forward.

Be il shtated here thalt the auwthority

relating  bto policy is  wvesbted in bthe

4. The Fa et Deen consul bed

ilway Board has

Failway B

i bthe matter and the said decision was taken basing on

considevation.

the decision taken

in the cadre of

racraitmeEnt quota in the cadre  of

ORC s under dir



Ticket Collsctors has been taken in olear violation of

@l by bhis

cridctions in bthe matter p

e

arcing

Failway Board and also the decision alrveady arvived at

by the MN.F. Failway adeinistrabion as sypressed in the

and 4. 12.728001 Annexsure-23. The

O

o110 CAnmssrea—d 3

extransous  considerations  armed iz the result of bhe

‘

e evervted upon the Respondents by persons having

interog

that the position

She  Applicant

g letters dated 26.7.20810  and 4.12.2001

has  besn reiterated in the 1

2. As such after reiteration of  the position

svation and/or exchangs of rosber  points  is

e

Loo how  a

ot permissible, 1t is nobt understood

decizion oould be arvived at to redeploy

category  surplus staff against the vacant posts  meant

:‘ .!’.

Fecruitment gquota in the cadre

for wrder D

Collectors. A such it iz abundantly olear

besn  done  only

aye wash and

e

that same

s i bhis

boo cirvcumvent the direcbis

wWwith a

divection by the Failway Boarvd and thereby to favour

Lhe total pos

cadre have been sarmarked for different comnunities. In

Lhe event & S canadid P T

wy podnt meant foroa particoular




community,  bthe same is to be left vacant fto be  filled

L dimmedia upon the candidate of  that particular

COHRmLATE By o hand in

the  svent for OBECYs  arve Lifdy

there would be an imbalance and the gensral  category

in esoess of the

candidates  would be oooupying po

sorihbed for bhem. o bthat wowld he

canreot be vectified in the near  future,

heve would be no

e longing o bthe OBD communitiss,

4,16 That the Applicant states that amongst the

surplus dus to shrinkages effected in the cadre

of coach abttendants, there 4 parsonnsl belonging to

i bthe cadre of

Collectors inspite of the fact that as per  the

fior Lhem.

ayvabem, vacant pos

Or being approached the members  of  the Applicant

B

were given to understand by the Fespondent

e absorvbed in somne

ohher  post as and when vacanoises ame avallable  for

deprivation being

thelr such absorption. This

s vicl ool

e faE

BOMNE W

.17 That assuming Though not admitbting the provi
of the said Master Dirvoular issued by the raillway Board

o absorption and ubilisation of  surplus

applicakble ho the on hand, then also the persons

i e



Wwithout any  smployment

-"t
i
=
o
=
L
o

for creabtion of  "speocial

foor accommodating  such

till by

bed against st

o bhe part of  the authoritiss  for

for

i} I
o
T
o
;
"
T

Faoruitment quota

S
-
i

cadre of Ticket Collectors is not

%

ioned here that bthe persons

Punciey Tt may b me

Crendered  surplus oare still un employment  and  are

all  their

that

14,18 That the Applicant

and ol attached to the posts  of

responsibilitie

Sttendant and Ticke:t Dollechors are nok Cgimilar

ave nob

ceibeod Tor the bwo cadr

Attendant"  belong  to

Tl leobor! iwm &

G-

I
|
lﬁraup ----- o
.
%
|

el T the action on the part  of T
t

anthorities in  proces

Comllectors 1w

L Reoruitment guota in the o

ariel the

illegal, arbitra

aryE ol ti

being  done only to

1% That 4}

e longing bo

respective  appointments, after  duly el

i
F vocational oouy CVCRCT conduoted by
i

The oo of ok are | thoae




candidates. The

lappointed lying vacant under Divect

Fecruitment  guobta in the cadre of Ti dlectors .

28 therve are aboub 9 awaiting their

respactive appointments,after ful completion  of

the said vocational courss. Be it stated here that the

@ligibility

"Ticket Collectors" and  are

entitled to  be considerved for appointment  as

.2l That th

g Applicant submits that in addition to the

pos

of  posts meant for OB
under  bthe Respondents. The

members of the applicant

s meant  for

if reguired by organising & mpEcial

the desirved response from  the

failed too g

sordlent authoritiss,

ik that the Fai

That yvour Appli

has  vide its orders specifically directsd that posts

showlad o

wvid Tor

sl be carvied forward angd that sxchangs of

and reserved category  is  not

Foints bres b wes e

P o i e can the posts

for 0OBC's candidates be for  deploying

candidabes

3
-
i
iy
pa X
"
L%




ity prioy permig

Board m

authoriby

the case on hand

withowt prior

from  the RFEailway Boarvd and  as  suoh

commanicated

21.1.2002 is liable to

the Applicant states  that  pursuant tn

issuance of the letter dated 21.1.200%, process is  on

o Fi11 0 oup the OBC Direct Reoruitment guots  in the

Collector®s and ordervs are esxpected  to

in a day or bwo.

Your  Lovdships  would be please

direction as  has been prayed for, failing which the

candidates belonging to the OB communities would stand

o suffer great and injury.

o

advancing the inter

communi bl ary  action  that may be tak

spondent authoritiss  which has  Lhe effect o f
depriving persons belonging to the OBD communities oust

ing the Applicant associabtion  inbo

confidence. In the instant ca

gensral category candidates

ORC?s has been taken overnight behind the back

alicant a wriabicn and at no opoint of

members of bhe

time  were the members of applicant



gl

called for consultation. This action on the part of the

authoritiss is per-sg sppal and ds in wviolation o

the very objective JTor  sebbting up b fipplicant

o filed bomnafide  for

]

d.8% That thi

oy ing - the encds of justice.

i
]
EaEY

WITH LEGAL FROVIGIONS

EROUNDS FOR

oy b

=Ll For that prima Tacis the impugned ad

cainable  and

im not legally sus

the Applicant is entitled to the reliefs sought for in

this Orviginal Appli

oy geEnsral category

for  OBC

agalnst

candidates having been taken by an authority nolt vested

bhe same 13 liable toe be

with  the authority bo do

ES

ioe and oquas

sl &

by the Railway Board

“em o For that the orvders passed

5ot

de-veservation of posts  and/or

having olearly barr

i

SR gRH 7

roster points, the action on the

gxchangs of

ding to Fil1l up the

the Respondent authorities in proo
guota  meant for OBD candidates by deploying genaeral

sinst them is nobt sustainable and

sancdicdat

ide and guashed.

is liabhle to bhe

=4 For that  bhe impugned  lebtier  321.1.28002  having

in the lestters dated

relterated  the itimn

FELTLEARL and 4. 1202881, anddor

7

sxchange of rvoster point is not




aloy geEnsral

the dirvect recruitment guota meant for OBC candidates

ainable and liable 4o bhe

iz nolt o=

5.9 Foo that the decision to deploy

for nEc

the ouota

candidates having  bsen
mambers of the Applicant associztion and the applicant

association  being not consulted as regards this  vital

ARG which  has the effect of depriving candidates

dlecision

belonging T the OBC community,
commanicated vide the lebtbter dated 3112002 iz  liables

o be selb aside and guashed.

6 For  that in oany view of the maltter the impugned

part of the respondents in granting
b = e

deployment  of

ruitment ik &

the divect

candidates is nob sustainable and the

Tl Applicant  oraves  lsave of  this Hor e

Tribunal to PUIER TR

fTactual  at the tims of ©

£. DETAILE OF REMEDIES EXHAUSTED

that he has  §$o

The  applicant declaves

alternative and efficacious vessdy 2xcepl by way o

filing thi application.,

FENDING BEFORE ANY




application, writl

that no obher

The applicant  furither

tition or swuit in respect of  the

subject matter of the instant im  filed

hefore any obher Courd, Aubhority or any obher Benoh o f

the Hon'ble Tribunal nor any such  application,  wril

petiticon or suit is pending befors any of them.

8. RELIEFS BOUGHT FOR s

stated above,

and cirvcumsbances

Unday the fac

Lion he  admitbed,

that this applis

for and notice be  dssusd  to the

cavse as bto why the relisfs soughtl

should not be granted and  wpon

for in this
the partiss and on perusal of the records, by

JIUR S

too grant the following reliefs o

decision taken by the

ol anc

2 ot deploy generval  cate surplus

reserved for OBD candidates  under

Direct Recruitment Buota in the cadre  of

Collectors, as  communicated vide  Anmesure-d4 lether

dated 21.1.2082.

OECt's in bthe cadre  of Fiched

reons belonging to

abher communities the sames.

8.3 To direct the Respondents to fill up  the vacant

for ORC candidates in the sadre  of

ragquired by concdusting

orging to OB




recruitment  drive  for the purposs of filling wp  the

8.5 fAny other relief/reliefs to which the App

too undey the faocts and civoumstances of  the

entitled

proper considering

the facts and olrcumstans

S, INTERIM ORDER PREAYED FOR :

iy

of this

Fending disp

prays that Your Lovdships would be pleased to

ration of the decision taken by  the

Mo, 2 as communicated wide letter dated

gdecision with further divection to bthe

srved for OBD's in the cades of

Ticket Collectors by deploying gensrval cabtegory surplus

wmh bhe

y
1B, cwveancs

The application is filed through Advooate.
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catbesd in bthe Index.



— 2R -

VERIFICATION

VST

K
i =

I Shri Bincd Chandra Fomar,  agsd about

1143

son of Late K. Humar, resident of Maligaon, Guwahabi-
11, oo herveby solemnly affirm and verify that I am  the

the Beoretary of the Applicant associabtion, T am fTully

convaeysant  with  the facts and  cirvocum

“ts  made in paragraphs o34

CREE, th

449, 10,434 19, 4 4423 anet O fo12- are  hrus Lo ey

i

b 4,90 47

browledge 3 bhe made  in parvagraphs

BLyHas,

L8, b1 el Lo are brue bo my information derived

from records and the rests are my humble submissions
b Fonr e this Hon®bls Tribunal. I have  Dbesn cutly

authorised to sweay this affidavit on behalf of the

o

Spplicant association and as such I am compelsnt bo

And T sign this vevification on this the th day
N o<

o
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. a)

‘.equal  to
In

: particular mode

‘ cadre of, say,

mnodel rosters;

axaluded while

prescribed ‘for

(Appendices to

S, At the atage of initial

roster, it

4. . The principles for
. elaborated 1upon in the Explan
_ .recapitulated below!

preparing the rosters
atory Notes are briefly " )

-Since _reservation for OBCs does not Spély in
.promoylons, there shall be separate
for direct recruitment and for promotions;

W ) " The

rosters

nunber of points in the roster mhall he - . o
the number of powts in thes cadre. -t
. : case there is any increase or decrease in
© the cadre strength in future, the rosters . .
shall be expanded/contracted correspondingly; -

_Cadre, ' for the purpose of a foéter,' shall '
‘mean a particular grade and shall comprise.
AR , the " number of posts to be £illed by a

of recruitment in terms / of
the applicable recruitment rules. Thus,

; in a .
200 posts, where the

. . %.+ © recruitment' rulea prescribe a ratio of 50:50
C for direct recruitment and promotion, two |
rosterd -- one for direct recruitment and one
for promotion (when reservation in promotion
," . . applies) -'-- each comprising 100 pointa shall
- be drawn up on the lines of the respective .-

i d) . 8ince reservation doas not apply to trannfer
" . on deputation/tranafer, where the recruitmant '
rules prescribe a percentage of posts to bhe

_ filled by this method, such posts ghall be .

preparing the ronters)

In .asmall cadres of upto 13 posts, the.method

preparation of rosters does

not permit reservation to be made for all the
three categories. In such cases, the
administrative Ministries/Departments —~ may -
consider grouping of posts ‘in different
cadres as . prescribed in this Department's
o.M, No. 42/21/49-NGS dated 28.1.1952 and
subsequent ' orders reproduced at pageg 70 to o
74 of the Brochure on Reservation for - -
Scheduled Castes & .Bcheduled Tribes (Eighth :
©; ~Edition) and prepare common rosters for auch o
. groups. In the event it is not possible to
regort to such grocuping, the enclosed rosters

Anhexures-I1, %LIT & IV) for ..

cadre strength upto 13 poats may be followed.
. The principles of cperating these rosters are
explained in the explanatory notes.

operation of a

_appointments in the roster. Thins will also help in
identifying the exceumes/shortages, if any, in the

respective categories in the cadre.

This may be done

stprting from the earliest appointment and naking an
"appropriate remark- "utilised by SC/ST/OBC/Gen.", as
~ the case may be, against each point in the rosters as

.‘....3/'

Pt e amm e siasiea

will be necesnsry to adjust the existing . *
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B REaE

i

S TP T e,
. - . .

ISR All Ministries/Departments are requested to
R Mesoy T, . .
‘_fighﬁlnlt;ate irmediate action Lo .Prepare rosters and
5 '@%¥}loperate them according to these guidelines.,
-?"1.; Co : : L :
-3ﬂﬁﬂf8. © The existing ordérs on tha subject are deemed
. ;ggrgto have been amended to the extent hevein,
! EES PR . : ) ) ‘
N i, These orders shall take effect from the date
‘Q3if of their issue. Hewaever, where welections have
-1 already been finalisad they nead not be disturbed and
ot \ the necessary adjustmenty in such caseu may be made
<. . in future.  1p othey cawmen, recruibtment.  may  be
o i+ withheld til1 the revismad rosterns are bruughp into
-~ ...} operation and recruitment effected in acenrdance with
- S48 'these instructions. S |
e (Hindi VYersion will fallow).
RIS & o
! ‘J??I‘;:}f.ﬁ‘ N
R

e RRRS B g gtz Ml RSN EE A .&(*&ﬂi%ﬁ,
: -
-
]
3

f:WSexplained in the explanatory nateg

'model rosters, In waking thege adjustments,
' apointments of candidates be

longing to 3Ca/5Tn/08Cs
"'v. " which were made on merit (and not due to reservation)
" are not to be counted towards reservatbion go.-far ag
oi 0 direct recruitment  is concerned. In other words,
in.'they are  to be “treated ag general '
Jdriappointments. :
N ‘ -

186 Excessn, if any, would be
Chnhtifuture appointments  and tha
LR
g WOUld not be disturbed.
L S

: adjusted through
) exinting appointments

.

.:\ .' . . ' ) - {Ltv?’"Mm—
. N (Y.G. PARANDE)
L ' . DIRECTOR

,«"- .

appended Un  the

category-




S L T ANNéxuzc-&
o " He  Fa Hailwgi.- L
. Office of the e
. General Manager(P) e
Valligaon tGauhati-ﬂ « !
sese . i ) :
. 39;3/2101146/21:,111(T)Comml.(tc;ose) Dated 4 ~12-2001.
R "o+ DRM(P)/AFDJ. :
Subie Reﬁdaploymant‘of surplus CA. | f | ;
" Ref:= Your letter no.n/mlzﬂr)comml. |
} AP=toIl dated .J0010001 o : |
b : ~‘ ,. toe , j
I Tour request to five permissisn to £illing ail ‘the o
" vacancies from eniisted CA candidate of othnp communities T

wherever candidates of reserved wmmm.uea a3 per FBR gre .
not avallable has been examined this office alnce it is .
- not. within the rule to exchange the roster wag point and
_ can not be done at Zonal Hailwvay s/such youx above propoaal
can not agreed to by this ofﬁ.cvo

S v Actdon may please be taken in terus of tn.ts orrice :
IETRER APE | letter of even number dated 2647401 accordiugly. Thls haa ‘
L the appmval of c.ompetent Authoritw :

N “? . .
; Lt e, : Lo : / ’L
- L : \
. : . - " . : .
’ ‘. . . -
A}
¢

( Lo Be .::.tngh. )

!

AsPe0e(T)

) tor General Mamrzar(P)MLG. .

L - ed/=3e1262000 i K/ﬁ/l/
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P ANNExvRE~ B 4
NF. RAILWAY OTHER BACKWARD CLASSES EMPLOYEES' ASSUCIATION“

Regd. No. RS/KAM/240/1/551 -
(RECOGNISED BY THE N.F. RLY., ADMINISTRATION)

ALK 5 ¥
IR PH A

R GENTRAL'OFFICE : 186/B, ADARSHA COLONY. MALIGAON, GUWAHATI- 781 011 (ASSAM) .

- IR 5
Reg. Me. N.F.JOBC/ASSN/PO3/2002,] Date A09Aa2092..
X\
President : To :
| : _The Ceneral Manager (),
_ SriG. M. Taresh N 23 Rg?;i-:;: anager (F),

" Maligaon, .

:_\Workinq President : G dhatd - 12, a
:,,: SHP.K.Nath - . (For personal attention of thri P, K, Sharma, CPO/NF Rly.‘:),“:;‘_'f_}
é.'éSri Naba Phukan | Dear &ir,
b :
N ‘ - Sub & Alternate utilisation of excess Couch A
!,!Genera/ Secretary : Atterdants by ebsorbing them in TO BN
ig : K Category, therddy £1lling up Of brcke
I}Sri B. C. Kumar log quota reserved for ORC in the e
i : category of Ticket Collector,
| éJt. Gene@l Secretary : tese
| £Sri Suresh Kumar .. . - Apropos of our discussion on 24,12,2001 this Associse |
£Sri Sunil Kr. Yaday ‘tlon further begs to infom you the status csusing delay in |
P . .o+ adhering to Head Quarters instruction cn the subj et item
83!‘! Pradip Manjhi by APDT Division, ’ ‘

1 v v That conseyuent upon shrinking of the posts of Coaxh .
Treasurer : v |-Attendant 36 pots of Ticket Collector were made available
+ | trem-the vavancies of Direct Recruitment quota for absorbing
SriA. C. Das L | the ‘excess. Coach Mtendants of the Division,

| § : ' 3 ' While mqf.’erializ_inig ?t, policy to homour *Roster Point"
. | waa. preferred by HA,Qrs, on 26th July,2001, sp eially w}£1en

. . | the posts pertain to vacancles of the D,R,Quota, Themafter

:M@’f ’ cohfusion raised by Division was aleo meticulcusly clarified

fagpur bu

'Sri Bijay Kr smgh‘ by Hd, Qrs, on 4th December, 2001, by up-holding the rule in
D ) . | ¥egard o "Mot excharging the roster point” even though

, required number of quota cendidates were not available in C,2,
category, Yet,” process is being delayed, so far, to have a
; Policy decisdion basing upon Master Circular « 22 '

centd. 'YX | ) 2

- ' |
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NE. RAILWAY OTHER BACKWARD CLASSES EMPLOYEES' ASSO CIATION

Regd. No. RS/KAM/240/1/551 )
(RECOGNISED BY THE N.F. RLY. ADMINISTRATION)

T

| FON

SN : 'C'ENTR'AL-‘OFjFICE : 186/B, ADARSHA COLONY, MALIGAON, GUWAHATI- 781 011 (ASSAM)

{ Pres)'dent :

Working President "

Sri P. K. Nath
Sri Naba Phukan

SriB. C. Kumar

Sri Suresh Kumar
Sri Sunil Kr. Yaday
|Sri Pradip Manjhi

Treasurer :

SriA.C. Das

Office Secretary :

Sri Bijay Kr. Singh

SriG.M. Taresh . |-

2 (a) Mester Circuler « 22 4a very much corfined to .
General Secretary ©

Jt_General Secretary:|

Ref. Mo. N.F./OBC/ASSN/

’-‘2'-

In our considered opinion, in thig particul as

cese, it is not necessary to observe the policies 1aid down .
in Master Circular - 22 for following reasons te

;- @bsorbtion of surplus staff, arised on the chame

.- Of traction, closure of stean loco Shal, Murshalling o
« Yardg, Gonds Sheds eta,

1{b) - Posts as such, idemtiffed os surplus, a fomal :
..+'.Otfice Order have had been issued immediately -
© surrendering such surplus Fosts not withstanding L
w0 avallability of "Live" posts in other cetegory

-+ in.which they would be absorbed,

(@), Thus staff rencered surplus, posts of them must T
»"" hmre had been surrendered, aml the pPOste surrene !
'+ dered must have hod heen strucked off £yrom the ' |

7 relevant cadre reqistor, based on forrmal orders
- already issued,

' (d) Employees should be rerdered surplus Srom Junior
- most, as per instruction 1aid down in para 4,5 in
the Master Circulrs - 22,

- Whoreas, in the case Of eolving excess operation of
coach Mterdamt poste rone of the @ove memtioned eriterias
1s confoming to Master clrovir « 22,

In view of the shbowe it is ppreciate? as not to
treat this issue at par surplus staff coming undor the
Perviar of Master 2ircul o - 22, Ofcourse Magter Circulare22
nwhere Oopposed o honour the foster Point, Home, it is

roguested to lssue instruction to Civiaion for el chsorbing !
the excess Coach Mtterdarts in Te?Category £0llowing instruce
tion issued on 4th December, 2001, - o

Tharking you, ¥ith regards, ,
Yours faithfully,

\ﬁ%/mvdz—*
(B, T Kumar),

feneral Secretary,

te
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: Copy forwarde3d for information and fiecessary action to ;-

*' ANNEX uR
1 ) :‘ . \\f@: %
N.F. RATL.WAY
| - Office of the
’ Geueral Manager(P)
: Maligaon, Guwahati- 11

No.E/210/46 PLIO (T) Comml. ( Loose) dated.2{ /01/02

To, | : i"r(f, G~ lss
DRM(P) /APD] | : PN :

: - H : ' (’.’/l/ M L ow '
~ Sub: Re- deployment of surplus CA. - : ‘J\,/..' - D P ~of o/[ ’

. —
Ref': 1) GS/NFREU/PNO’s letter No.EU/SR/APDJ dated 19-12-2001.v
2) GS/NFRMU/PNO’s letter No. MU/C/5/02 dated 23.01-2002.
L

Your attention is invited to this office letter of even number dated 26-(7-2001 and } -!'

04-12-2001 wherein it was intimated that.the exchange of roster

" point is not permissible \// {[\ i
in absence of adequate number of OBC candidates. ’ ' A2V

The above issue was further cxamined in reference to GS/NFR!EU/PNO'& \‘\
GS/NFRMU/PNO’s letter bnder reference and it has been further decided by AGM/MLG
fs under :- ' . ; > S

o

i'cadcploycd against OBC DR Quota and backlog through fom'ard.”

Nt o

¥ . , ;
. ) = A ) \
% . . _— : :
Question of de-reserving does not arise bu{t/‘general category surplus staff may b/e\\\
N

A

Nececssary action may pleasc be taken accordingly. : | o

e e PED

‘ H’ : | (L. B. SINGH )

' : APO/T

for General Manager(P)yMLG

1) DRM (PYKIR,LMG, TSK.

2) The General Secretary/NFREU/PNO in reference to his letter No. EU/SR/APDI dated

i 19-12-2001. T ; :

3). The General Secretary/NFRMU/PNO in teference to hig letter No.MU/C/5/02 dated
23-01-02. '. o

P
l 10 A o
X : A/L L /&Q“wp4\,\-0‘/
( ' 6 o VA% //f/ ~ for General Manager(PyMLG.
S D ’
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NEFORE THE CENTRAL“ADMINTSTRATIVE TRIBUNAL, GUWAEATI BENCH,
| U GUWAHATI . S

IN THE HATTER OF @

0.A. Ho. 35 of 2002

HoF o R&ilﬁ%y CBL mﬁlgyaéb ‘
Associetion.

E AR 4

Applleent
- Versus - ERRE S

1« Uaion of India.

Oy, Ohimt Permonnc,

2. The Additionel Eemerel
Hanaé{er, HoF «Redilvey, |
Heligeon. "
3¢ The Reilwey Bgaréy «
Rai1 Bhewen, Hew Delki. / {
g
4y The Gemeral Memeger (P), !
HJF. Beilvey, Heligooh. |
5. Thé Chief Persommel Offileer, ?
H & .Reilwey, Heligeon,
guweketi. ‘
6+ The Divisional Reilwey Meaager, _
N JF.Railway, Alipurdusr Jumction,
Alipurauar ) ees Respondents.
- AHD =
I8 THE HATITER OF :
- Written Stat@me:ét for ead on behelf of the
respondents.
The ensvering msgc;aaiexats most respectfully beg to
sheweth &8 wider 3 —
) Cmtﬁf L X N ] “ !2
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1. That, the snswering r@pmamts kave gome through .

tke eopy of the eppliestion filed by the appliceat and have
wnderstood the eontents thereof.

2e Thet, the sppliestion suffers for went of velid

ctuse of zetion.

3. That, the epplieant has got no right for filimg the |
epplicntion. There are two recognised Unions/Associstions of
Reilwey Bmployees which &are effiliated bodlies '“:.t@ the AIR &ﬁé
BFIR (the recognised q}egx podies) and ections of the ﬁaiiwe.y
ddministretions heve been takem @3 per eomsersus opinion/

doeision of those bodies forwarded to the Reilvey Adnipistretiony’

4,  Thet, the epplieation is not meintaineple im its

present form end is fit one to be dismissed in limine.

Ba Thet, save snd exeept the statements of the epplietntis
which ere admitted specificelly herein below or ere borme on
records, &1l other everments/ellegations of the applieant are

denied Merewith snd the appliemnt is put to striet proof thereof.

6y That, the ctse suffers from ( jmis~joinder of the
parties i.e. t.}aeinailway Bosrd, In this connection, it is smbmik
submitted thet 5o fer e Group~C end D steff of Zonel m;;;lw&:ys
are ecncerned the eppointiang authority is the Genorel Menagers
or the delegated Officers of the Jonel Bailwrys . Seetioms 3

end It of the Reilweys Act also provides for the Constitution

of o omel Bailvey wid eppolutment of Genorel Menegors for
eten Zonal Beilway. Ia terms of the Schome of the Rellweys Aot
tho Gonersl Minsger is the In-eherge of Reilwey Adminis tretion
and the Reilwey Board, as such uty exereise cortain limited

powers over the entire sysienm of Indita Reilweys.

Gontdeass 3
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As the Reilway Bosrd kas got 1ittle to do or inter-
fore in this ctse, Which is within the competence/jurisdietion
of the individuel R&:L}way sdministretion, this appliecation iz

1ieple to e dismissed om the ground of misejoimder of parties.

Tke provisions of the order of the 13t Sehedule £0
the Civil Procedure Code =ad Seetion 80 CPC (Civn.l Progedure

Ceele:) ére elso pointer in this regard.

In view of sbove, the nepme of the Rellvey Board as &

party in the case werrsats deletion from the epplieationm.

7 That, the respondents have been advised to eonfine
their statements only on j:lmaa everments of the epplicant in
the epplieatioy which ore eonsidered to be relevant for the
purpose of decision in the case end a3 such mebiculous denial
of etch &nd every st=tement in the appli'cation bes boeen evolided
without admitiing correctuess of &ll such statements which are

not specifictlly denied.

8 Thst, with regard to averments &t poregreph W1 of the
epplication it is submitbed thet in view of whai havo been
stoted at paragreph 3 of the Written Statement, it is not tgreod
thet the Assoeiation is the only body to protect the right of
the ©+B.C. Commumities or the Assoeimtion hes got right to file.

the epplication on behelf of ell the D.B.C. Community members. |

It i5 to submit herpein thet the 8CG/ST and the OKC
Associstion will eonfine to welfare smctivities only amd not

indulce in Trade Union Aetivities as per Bye laws of Associatiam.

9, That, with regard to svements st paragraph 4.2 of the
epplieation it is to state thet the contentions of tho eppli-
esnts mre not eorrect snd hence denied. It is, nowever, perti-

pent to mention berein that im Alipurdusr Division of the

" Contdeces o}"i"
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Hal» R&ilmy)lro Hogs. menned posts of Cosch Attemdants were

:
5
'
/La_d'b(,f W

». Onit pronn

deelered 25 surplus due to shrinkege of work vide DRH(P)/
A.li;aurdu@.r Jynetionts E@mom&m HoJB/ 41/ 21 (’I)C%mZVAP Looze
deted 114642001 and a8 such s’saff eould not be thrown out end
the supernumery posts of 40 Nos. hed to be crested at the
heavy eost burden om the Railweys for peying Them poney with
no work. It wes decided with emmsuliation of both the recog-
nised Tr%de Unioms of the H.F. milwe.y)viz. "+ JRefluey
Employees' Union (affiliated to HFIR) end ¥.JF. Beilway Mezdoor

Y, TALEY

%
(3

Union (£0filidted to ALEF) Cfpr(™ ) re-deployment of sueh .

surplus Coach Attemmfitq ‘23 Ticket Collector as per precedonce
of Horthern agilyay) giving one time "exéeptim i this eese of
re-deployment, féf@@ifiiﬂz minimgm educttionel quelifiestion as
Clros %111)@;3@,\1;}5@13 suitability to be €djudged/screencd by
pode of Viva-Voce test sgainst the Direct Reeruitment vaelneles
(D.Rs quota) of Ticket Collectors in Grade %,3050 « 4590/-

vide GM(P)/MLi's letter Ho.h/ 201/4 /Pt JI1(T)Com1(Loose) dated
3/%,5,2001, There wes ro illegel action in it When the question
of re-deployment is eomcerned. The supernumerary posts om which
the surplus Coach Attendants wére kept, &re belng paid salary
without any work BA11 they are ebsorbed. Thus, there is huge
finaneial burden om tRe Reilway's/Governments exchequer for
gontinuence of the surplis Cosch Attendents on supernumersry §/
postss So, D.Re (Direet Reorui taeit) quote veeameies wers worked
out upto 311242003 period of waich the cemmityf};meies

were &8 under

Ude = 9
8L =B
S - 01

Potel -3 33 - (j_«.e. 33 veedneies vere found as ger)
P.BRs,

Comtdessece s5
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Trus, 33 vacaneies of Comeh Attendants eoyld be found avaj-
laple 28 por _'Po.-st Based Rosﬁer,‘)wlaere es the avellebility
of Gosch Attendents as per eommunity-wise bre®k upsere 89
pnder ¢

U R - ¥

D.5.Cs - Hil

S+C. - &

Sele - 05

Totel -3 -4 - (1-e. Totel strength of Alipyrduar
, bivisiaa))

In view of above, the gam;ac;sal for fillmg up O0.BCo
veecaneies by U.Re (Unp-reserved) esndidates came into eonside-
ration 88 there was no 0.5.Ce candidates evejleple emgngst
the surplua Coneh Attencae 1{'.3 e tssuieg G ””M““‘LW*.

It is »s..'mo to mention hereim thet as there is no
provision for de.reservetion of reserved posts &3 per Post
Based Roster system zpplieable from 10.2.1995 the nebiers
regerding the '@xelaaage of the Roster po:m.ﬂ' &3 well &o tde~
reservetion' eould not be agreed to imtially maer General
Mensger (P), N.F. Reilway, Maligaop's letter No.W/21%/4 P.IIL/
COmm 1. (Loose) deted 41242001, However, im pursusace t0 the
diseussions held with both the recogaised Asgociatlons (i.g:.
Reiluey ﬁnimséj}; The 4 .. Railwey Hazdoor Iﬁl‘zaiaza end The N.F.o
Reqlvey Haployees Umiom) re-deployment of genersl eategory -
surpluo staff zgainst 043+« Direct Reeruitmont Quote was

resorted to cletrly mn’simmg that question of 'desexw:tloza’

does not arise and the backlog be thrown i‘ordaraa only. xau.,,

it will be well evident thet it was clearly stipulated thet

0 B +Ce baeklqog Bey be filled up i future and this protective

deeision had to be teken for pebter utilization of existing
R .
surplus men povwer end svoiding loss to the excheduels

Cﬁﬁltﬁioci noié

1L LA
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It is denied that the letter dated 30.1.2002 for

i?es-a:lepm*; sment of General eztegory surplus steflf ageimst

0.3.C+ Direct Recruitment Guote was issued op the basis of

pressure brought by vested interested persomnels etc. os ¢

| a::}.lag@ﬁ. Rether, it is well evident that the decisiop is

pot i1legel if the metter is considered in the widest pers-
pective taking the fectuel sspects of ezdre position &8 vell
as the Timdpeitl/nationel perspective, Surplus staff/werkers
gead to be utilized juydiciously and @mﬁpt'[_y with & view %0
mike the organizatiom functiouel, particulerly im Relilways
whore soeisl service with finmtmeial viasbility ejways Betters.
The {dle surplus steff is an ypwented purden on tke Governmenb
Qrgmizats.wa/ﬁailwwa zad Bo Orgmizaa;t:}:fm can rmma & silent
sp@ctatars to the Buge draindge of Wovoramenl money for no

reture s turp, especially when tke work fores gad as well ags

pltee Fop their utilisetion are aveilaple.

10y Thet, wita regard to evermesis/eontentions of the
applicant ot parngrephk 4.3 of the applien ticm it is stated
thet from the Genersl Mamager (P), Maligeop's Ofder dated
3151,2002 it will be quite evident that it was & eleer
messege that the question of de-reservetion e}ié. Aot arise

byt Generel eategory surplus steff may be re-doployed egainst

‘ Q.E.m Direet Recrult quote and the beek-lof of D«BJ.LCw Direet

R@@mi’s ‘quote spould kX only be thrown fomvard. Thus, the
snterest of ©.3.C. Community does nob hemper when provision
hes been made for protection of their interest. Questionm of
@.evicétizag the Hom'ble Supreme Court's deeision in Re Ke
Sephtywal Vss State of ‘Punjeb éte. does not erise. Pr"m@ipl@
of post based roster syStem is well meinteined and question
of doviobion from the eireular dnted 2.7.07 &5 zs mentioned by

t ¢ applicant did not erise.

Ct)‘ﬂt%itio 07



o«

“x

(r2r-781h
. Rinnabatl.70%01,

o Ot .

e ]

&
&
T
o2
i_\"? #
Loy T
& &
u 2
Sk
- 7 3= ¢ £ &°
1 _Thet, with regard to svernents ot percgrephs Lk

aad %5 of the spplieation it is sulmitted that the sontea-
tious of the fpplicent as expressed in these paregraphs ere
guite incorreet end hence denled. It is quite & wrong
esgertion thet the reeson for shrinkage effected in the eddre
of Coaep Attendants should be m2de known to the epplicent.

It is too 'E’mue}a an cxpectetion on the part of the eppliesnt
to espire 50O when poliey deeision et adminlstrative level
are prompbed and backed by zas:f—'.tifmai interest/eonsideration,

unore so, When finencizl aspoet of the pother orgeaisation

(Reilweys)/@ovemment are imvolved. Ia faet the surplus posta
ér Coach Attendents have been ildentified by the Rellway Admi-
gistmtiag after deteiled review of the working systw,aﬁei (ha
penorendug RAS beeaa issued sccordingly by tke Rellway Admini«
stretion vide DRE(P)/Alipurduer Ja's Hemoraadum I%Zta.lvlﬁ/ 21(T
Conl/AP(Loose) ‘deted 11462001 declaring %0 occupied posts "
és surgius with simylteneous creation of L4LO supsraumerdry
post so that peyment ete. of these 4O surplus steflf nay not
be held back for went of posts snd existing Rellway staff
role do pot suffer till the period of fixiiag tkem at Yeest

temporarily or so sgeinst eny vorking post.

124 ‘i'mt; vith regerd to everments &t peregreph b of
the spplicstion it is relterated thet a5 elrendy stoted et
Toregoiag peregrapk 9 of thbe writien statement, & poliey
decisicn ves eomrmmlcsbed vide @eneral Menager(P) N.F.
Beilwey, Maligeon's letter Ho J/ 201/ 46/ Pt -I11(T)koose "drted
26.,752001 to re-deploy those siiivlua Cotek Attendents who
possess ke educetiongl qualifiestion ”'-u;;to élass VIII standerd
(1.6« Class VIII pass), to the pozt of Ticket Collector im
Scela m, 3050 = 4520/. mgeinst the Direct re‘cruitmemh qugte
for 0.B.Ce, neintaining posi-besed roster, efter judging

their suitebility om the basis of Vive-Voce test gte.

Ceﬂtﬁo ooaed
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It is =lso rc}iteraw herein that the vectncy of
D.R+ Quote in Tiecket Collector cetegory ageinst which re-
éiaplefmeﬁt of Comck Attendents was to be nede vas eeleulated
upte 3101242003 perié@. and the stne i:‘»‘a.s wnder 3

U +He -

SGa - B

8T - O

0.5.Ce = 17

-Jotel - 33- posts.

and ot thol provesk ént, tkore @esno eligiltle 0.BeCo CENin
aste im the Cosch Attendmnts exdre to be posted ageinst the
Ticket Collectors os-:at. as mentioned in foregoing peregriphs

of this Writtem Statemcnt.

13« Thet, with regerdto everments et partgraphks 4.7 ead
4,8 of the sppliemtion it is admitted thet the Geneoral Memager
(P), H.F.Reilvey, Meligeon vide pis letter Ho &/ 201/ /ug/Phs

IT1 (T)Com1(Loose) deted 26.7.2001 elerified thot post based
r@stef (P-.E.R.‘) is to be mainttined while i“illimg up the
yecencies of Tieket Colleetorts eategory sgeinst DR. quote.
The letter Ho & 210/%/?1;~III(€L“‘)C@;3}(L<>@5@D dated re12.2001
elearly steted/elarified the position regerding question of
exchenging the roster point etec. 23 reised by the apﬁlicaaxat
gnd hence nmeeds no furtker eleporation. A1l those are netters

of record.

1k That, the evernents/econtemtious made &t PRr&gréph
%9 of the epplieation is pot wholly gcorrect. Ho assurence
whetsocever was givem to the epplieents &s alleged. The letler
of Generel Meneger (P)ts Ho 5/ 210/L/Pt JI(T)Com1(Loose)

T oE - T, ARATE

deted 31.1.02 well edarifies the stend gnd requires no fur-ther

elzporaticme.

Contideeoee ‘09
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15, Thet, with regerd to avermenis at paragroph 410 of

the epplieation it is stated that while processing the esscs

of surplus Cosck &tt@z’za&mt# zad thelr re~deployment L0 the posts
of Tieket C@ll@@t@r egeinst D.R. quote il wes cbserved thet
suffieient nymber of 0.B.C. copmunity ateff nre not aveileple
in the surplus Coseh Attendents list for deployment sgeinst

Post based comunity D.R. quote of Tieket Collector.

After heving the fectual pesition and for the purpose
of better ﬁtilisati-.m of the surplus Coack Attendants, Generel
Menager (P} egein elarified its decision v:i,%ie letter o4/ 210/
46/ Pt .-11I(T)Com1(Loose) dated 31.1.2002 stating that the surplus
staff mey be re-deployed against the veceneles in the existing
D.5aCe Direct Recruit quote end the beck-liog thrown forward as

— .
not to hemper tae interest of future eligible 0.B.C. egndidates.

Tt is also to mention berein thet the ex:i.sta‘aagg provie

sions of rules etc. were &lso kept in view while prceessj:ag the

ceses of the surplus Beilway steff (Coack Attendents )+ At pere

6 ef the Haster Circular Ho.22 it hes been lma down m‘,.t "the

Reilwey B@ezr&l desire thet the recognised Unioms should &lso be
___/_,_,___,

gdvised in tizm, as for a5 pessible, apout the number of staff

S

likely to *be readered surplus and the stetiop where they are,

2nd themr views, a8 far a8 possibla, pey also be ghteined regér-

ding tzwlr re-aiepleyﬂ@*at.

16 That, with regerd to = evernents/ e lleg;aati@;as at paregre-
phs b.11,zER 412 and %13 of the eppliention, it is o state
thet it is not expected that the applicent sheulé. BEvVe &ceess
to the officisl files or quote some nobing of some offieial ia
those files, snd, these are official secrets. However, 1t 1s to

sate that vhetever actions have beem takea in the gase, have

Contdese .10
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heve *tmm teken efter due comsulitetion vwith the recognised

- 10 1=

Unions keeping in view of the Rs,imu.y Board's Circulars ete.

s steted in the foregoing peragreph of tkis written stetement,
in the Order dated 31.1.2002 it wes clearly stipulsted that the
beek<1og ©f 0.B.C. quote skould be Thrown forwerd. A2 such,
question of hempering the interest of 0.3.C. esndidetes does
not arise especitlly Wwhen no O.B.Ce esndldates are aveilaple

in the 1ist of Cozech Attendents rendered surplus.

1t is also clerified herein thet in obedience to
Hontule Tribunelis Stey Order dated 442,02, po ection hes yei
been taken besed on Genersl H&.}a&g@*r(P}, Maligm;a*z letter dnted

.....

3131952002 .

Further, being head of the H.J. Reilway Orgenisetion,
Aéﬁ"ﬁimgaal@emex*al Heneger op behalf of the Generel Hmmager
ern decide eny issue releted to Industrizl Reletiem in consul~
tetion With the recognised Unions &8 per paragréph 6 of the kx
Mester Cireular Ne.22. The allegatlems of illegelity or of
vested inberest or extrameous eonsideration etc. a3 nede by the
gpplicent are 2ll wfomded and uptceepiaple and honece are denied
peredith. It is also quite evident thet the deeision of the
Reilvey Administration was besed on factual position sad for
better uﬁuisati@a of surplus steff end there has been BY viole~

tion of any standing instructions of the Reiluay Board.

17« Thet the sllegetions mede el parsgraph 4,1k of the
gpplicction are denied herewlth, It is to mention horein that
gemeral Mensger (P), H.F. Reilwey, I‘s%a'}:.igs-.@m' g letter deted
31+1.2002 does not affeet the interest of 0.5+ commmity
gince 1t has cletrly been mede clear and clarified by Uhe

competent authoritles thet the back=16g D.Re Quota should te

COﬂt'ﬁit . ‘11
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thrown forwerd. Further, there is mo 0.3.C. asndidete in Comch
. Attendents cedre whose promotion or prospect has been effected
or Wko ia eligible to be promoted. In fect, in the surplus

list th@sre is no D.BeCo cendidate &8 revetls from records ond
Ra_e c~eds ehe

o AMQsMWCA¢>MRvmW reium). c/kn.mm?a, :
18.(2) Thet, with regerd to sverments at peregrephs k415

and %16 of the epplieation it is to submit that the eonten=-
tious of the applicant es put forwerd through these persgraphs
ere mot correet and hence denied. It is to subail herein that
post -based resters bave not been &f feeted at all. Bub it canmob
be accepted thet if no suitaple candidete is not avellaple in
the pertieuler ecommmity then the posts should be kept unfilled/

'% ungpenned for say period of time till g perticuler eommunily men

is aveileble, Suev};; ergment cennot be aeeeptaa,g PN -
TR SR e R e LA
T T , .

oo (1) on work eonsideration when Reilways work willk

~ puffer for keepmg the posts unnenned.
(a.j.) When jdle surplus suiteble steff (Reilwey mén)
. gre sweiting to be put to work/mag;&gc%, and in
. dofeult, these steff will heve to be paid from
govemment/Reilveys revenue for no Work e
(iii) Reilwey im pot omnly & Gov rernnent concers but 2130
" is to eomform to Commercial reguirenents end its

finapeitl position cennot be ignored.

(iv) When elear provision have been nade to the effeet

 £hat DR auotes repaining unfilled for weat of'

auiteble hends should be throwm forwerd and thu.a,

the interest of future eligihle hends of the

particulsar cormmmity is protected ete.

Contlesns el
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18.(b) It is to reitercte hercin that the office lette

dnted 31.1.2002 elearly spowed thet there is neither eay v
question of de-reservation nor ignoring the O.B.C. eomrmanity's
izater@sﬁ, put it elearly indicsted that the back-log D.R.
quota of 0.B.C. should be thrown forvward. Ia such sitﬂatién,
in the partieunlar case no Question of imbelznce, e alleged,
erises 28 the said 0.B8.0. quote® 15 meent for 'Direcct Reeruits!
and these D.R. quote may be filled up in future egrinst '

vegancies.

As regrrds the contention thet thore ere & 0.B.C. |
persennels snopgst the surplus Cosch Attaﬁﬁ 1’0:3, it is to stote
that these % p@rpamel have pow come up with their claim and
no records showad that they vere O.2.C. ceadidates. Hovever,
their ceses are under extmintiion, their claim b &_L‘n9 jué.g.ed
on verifieation of service recomis, documents/new certificate
e protuend for 0.3, ik v futaps etose emoyedes
hodt @in b mm of BRABB. commXdy . Howaever, im no cale
iaater@st of 0.B.C. condidates will be ower looked, if found

elj;gible end sulteble.

194 As no eligible 0.1L.C. ca.a&iaams are pweiting fox
being pOSué)d gs Ticked Collector, the assertiomn regarding
conversation ete. in between such staff and respondent Ho b
1.e. DRY/Alipurduer Ja. did not erise and stme is not ednitted.
The allegetions es regerds vestod interest is emphatically

denled.

204 That, the contention of the gpplicant as made in

,a,ragrap}a 417 01‘ the applieation is quite unacceptable and
Cowszawame-e

not in over-sll netisnel interest. The netional Government

eennot reaﬁa&?«iza as an om-Iooker/spectator to eay wastful expen-

diture or drsinsge of Geoverament money Tor mpreauctlve purpose

Combdesessll
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,a@nsidsr&'tim is 1etiomts interest'. The operation of 40

SUpETRURETRTY posts only for those surplus steff without eny

work is & clesr proof of amtiontl wastage end 1t is the duly
of every citizen of the country to find. sone work place for
productive use of these idle lapour force especitlly when seve-

rel veeancies are aweiting to be memned in t}m Railway orgaai-

attion itself.
In t:@ia commection it is to me;ztion bore thet praeti-

cally there is no utilization of such surplua stefl. J.hey are
paifi im full without fruitful work vhich imvolve huge f:.n&acml |

10ss wless otherwise not deployed at the earliest aghinst sui~
teple posts.

The Supernumerary posts were credted inm 2001 yndor
office Nemorandum 10 J/¥1/ 21 (T)Conl-AP(Loose) dated 11:6.2001.

Tpis deecision regarding putting th hesé surplus Coech Attendents

observing some procedures in the T.C» bawgory ues takaa for

better utilisation of mem power end also efter heving diseussion

with both the recogaised Lebour Uniems of this Beilvey by the
competent zubherity and on over el]l finsncisl consideration of
thks Reilwey.

21+ That, in regard to stotements nede et paregreph 48

of the sppliesztion it is ©0 stete that the allegations of ille-

geli ty erpitreriness and discrimination or showing favour o

persons close {0 MAFENM povers eiC. &Ie guite baseless &llﬁgﬁtiggﬁ

end hence emphaticelly denied herewith.
Tt is to submnit herein thet :
(&) Coach Attmf%.imts ere Group-D eategory steff in
" geale !'s. 350 = x;-eocy.- whkile ‘Ticket Collectors are

group-C posts in seale #43050 = U590/ =

Gontdesee ettt
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(b) C.A's are Weving avenue of prometion to the post

of Ticket Colloctor.

Furtiher, there is nothing illegality or arbitrariaess
gte. dn ﬁ;&%&ging tie surplus idls workforece of the Railweys
fruitfully without depriving aay one's interest espeeiflly when

A5 ovdans
upto this date ne 0.E.C. eligible cendidate are on record.

224 Thet, with regerd to everments made 2% paragraphs
4519 and 4,20 of the applieation 1t is suitte&tézeept those
statenents wkich &re on ree:oré. or ere specifieally admitied
Boreln below &11 other allegztion/averments of the applicants
ere denied herewith and the eppliceat is put to striectest proof
tmereofs

It ie &lso to submit hereinm that @

(a) Alrﬁsay 11 numbers of Vocttional Course em&:.ﬁ&t&s
have alreedy been eppoinmbed as Commercial Clerk
in Aliaurduar Divisiem 1n scale #,3200 = 4HOU/=
whz.ela is mgher than Llelret Collector!s seale in
2,3050 = 4590/~

(B) The Vocetisnel Course candidates who are svaibting

" for sppotmiment are meent for Lumding Divisicnm
ggeinst the Divisional quote for such épp@igtaéﬁﬁg

(¢) The appuezmé ues pot specifieclly stated es to

 the particuler mumber of pests end wder whom
such pests are lyimg vecant ote. Further no Speci-
fic mention of obher eategories hes been poimbed
out in the application a8 to esnduct the speciel
drive to £ill up O.B.C. vaesncies. As such the
a2llegations have been pede in vaeue‘j tad are

unecceptable .

Cont@ecse ool 5
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Lo21, We22, 4,23 ead %24 of tho sppliection, it is sulmitted
that none of £llegetions are eorrect esnd hence demled. ALY
aetlions have been taken iﬁ pursusnce 4o extent rules amé orders
on the subjeet end a3 per consultations ete. with recognised
service Unions end the orders so far issued on the subject will
clearly exhibit thet : .
(2) ipterest of eligible ©.B.C. eandidetes have been
~ protected. |
" (b) eompetent suthoritles ptssed Uhe order &8 per

ﬁlms .

Further, in obedience to the Hon'ble Tribunel!s Order,

no steps for filling up tke posts on or after passing of the

orders heve been teken, though the surplus idle workers borne

iy work.

2y - Thet, with regerd to the grounds alted éné the relief
sought for end legel provisions as mentioned st paragraphs §
end 8 of the sppliestion it is subnitbed thet in viev of what
heve been ststed/submitlted in the foregoing peragrephs of this
written statement, nonc of the grounds put forward by the
applicents ere sustaineple mder lav end rules in vogue aad

in view of the nature wnd fact of the ctse snd hence these ere

emphetieally denied herewith.

Further, none of the relief cleimed by the ﬁppl&eént

st paragraph g of the epplieztion are ednissible ynder rules,
1pw end merit of the case snd henee these sre limple to be

rejected.

Contdesess 0116
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For reedy perusel the following remarks, in brief,
ere alsc submitted herein below ep the points (grounds) raised

zgainst the paragraph 5 of the epplieation :

(1) 40 pos. of Comeh Attendants were declared &s
" surplus due to shiinkege of work vide DRE(P)/
Aljpurduer Ja's Memorendum HoE/%1/21(T)Coml/
AP(Loose) dated 1146.2001 with sipultancous
erestion of 40 nos. supernumersry pests s 1o "
ensure these surplus Reilwey workers to drav
full pty ete. without work £i11 they are fruli-
fully engeged agoinst any working posts.
(2) That, the following D.R.quota vacaneles and
 worked out upte 31'.1é.2003 are found to be wai-f ,
laple im the Tickel Collectors cutf‘gary and
aommunity«vise brotk up 1is 23 yader 3
UdRe =09
0.BCs =17

Soc.b - %
s.‘,fl - 01
TOWI. 3 33 es8- rer fo.ﬁoﬂw (e« Post B&ﬁ@(ﬁ.

Roster).

Whereas the aveilebility of Cossh Attendents

88 per commmity-wise bre2k up &are :

U.Re» -3
0.B.C. = HNil
S - %
SeTe - 05

qotel 3. %8 - in Alipyrduar Division.

(3’-’) There ‘ﬂ@,ﬂ‘ been no devietion im reglidly observ-
" ing the prineiple of P.B.R. &3 leid dom in
gabhewelis e&se eppliesble from 10624954

Conbdesese 017

el
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The eparaf;wra of supermumersry post has had
been ctusing un-nececsSsiry huge araiﬁ@g@ of mpeoney
in the form of pay ebte. for these L0 umerployed
surplus Cotech Aﬁtenaaﬁts vhereas & good nupber
of veacsncies are existing in APDT D:Lviswa

egeinst D.Re«quete of Ticket colieetore.

Ho eligible OeBele eagéiaatas‘iqgre a'#@;j;};&bla to

" pe posted egeimst 17 veceneles of the D.R. quota

62

Tieket Cpllectors Cadre aad a8 sueh not only -
uxa;ngeeessa.ry expenditure is to be nade by Govern=
ment of Indie (Reilvays) but the idle surplus
Coach Attané«ams sre remsining un«csaplqyed/
uneengiged, and work in Tieket Collectors Cadre

is suffering for went of required steffs

A&ahmistr%ive Orders were issued in pursu@nce

| t@ t.‘%ae provisions ef rules, orders of the Reg Jvey

Bords Hester Circulers ete. énd by the competent
duthorities Like General Meneger (P), Additional
gencrel Menoger of the N.F. Beilway and thet %00
ofter due concultetion with the recognised

Unions of the employees of the H+F e« Railvey.

(‘7 ) The orders for re-deployment of surplus sieff

 were passed with clesr protection of the OBl

gendidnte like putting the cleuse wErpown fomverd
of the beck-1ggs of the DelleCo 1:1 74 cket Collec-

t :
tors cedre etce

¥ )
(&) The direct recruit quote of 0 +B+Ce cotggory €oes

" not affect the interest of eny of the existing

Cozch Abttendents in Alipurduar Ja. Divisions

Contdeeese 01 8
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(9) The next promotionel prospect of Comch Attendents
" is Tieket Collector. |

(10) Gases of la-”persaﬁs who now wents te say thet they
 are -.G:.E.C.' Category , ere u%zcler ex@@mm&ti@ znd
action ds° Kelig teken for necessery consideration
ai\j:ff: \j‘fzr{sg éi‘ wfgey ere found te bel T

N e e

(11) In 915&%@3.’1.@510@ te the blanket Order of the Hon'ble
" pribunel deted Ws2.02 re-deployment of 2ll surplus

Cosek Attendemts have been kept suspended espe-

W eielly when there Gosno eligible 0.B.C. candidete
Y — . < A QQ -'*s 9_\ .

to be posted as ‘Iieia‘t Cellector.

{12) The surplus Gotech Att@zaémts are to be paia from

- Railwey/Government ;reve’nues and Eéuge amr;au;aﬁs'pcr
menth in the form of weges znd Other privileg@s
‘ete. are to be paid te them for no work aad &s

such over &l] pubhlic interest is sui’f'@rihg.f

25. Thet, it 1s subpitted thet all the actioms takem inlo
the case by the respomdents are quite legel, valid and proper
and efter due epplicetion of mind by the Compebent suthorities
and thet the present cése of the applicants is beded op WIong
premises end suffers from mis-interpretation of rules amd lews

etc. on the subject.

% That, the #nswering respoadents crave leave of the
Honthle Tribunkl to pernit them to file additionel Writtem
Statement im fumm., if found necessery after receipt of further

jnfornations/records ele. for ends of Justice.

Contdlasnes 041‘9
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27.  That, under the fects end circumstences of the cuse,
es stated im the foregoing peragrephs eof the Writtem Stetement,

the imstant spplication is not meintainable end is lieble to

be dismissed.

VERIFICATIOHN

1y PRAVEEP. MOpAL S INGH son of

aged @bout 2" yeers

CHR ) BMUE LBL SNG4k

by eceupation Rpilvay service now working es Dy Gee fefsomver

0ELILE R _
Guweheti @0 hereby solemmly effirm éad state thet the state-

nents mede im peragrephs 1 snd 7 ere true to Ry knowledge sad
those mede at paregraphs 8, 9, 10, 11, 12, 13, 15 end 18(b)
ere based on informetions eud records of the case which 1
believe to be true zad the rest sre ay Bumble submission before
ﬁh@ Hon'ble Tribunal end I siga this verificctien this
2o gy or  Aprt 2002,

o

\/ <
1 enar~
FORTHRAST FRONTIER RATLWAY
HALIGAOH s: GUWAHATI-11 .
Fﬁﬁgkﬁgi Qlé gﬁﬂm' OF
- UHTOR OF IBDIA.
n yen wrfies wiwwrdt (o

py. ORI~ T woanel Omosr (&
78181

o Wiv T,
wr By, Quwaball.T818¢
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An Affidavid—in-reply to the written

atabtement fi

Hadilwa Y

O.E.C,

Led

by the Respondents

AT ANV T TREETPIL Y

I &hri Binod Chandra Humar,

do herelbyw solemnly affirva

oy o pod
TOanG

L. That I am the Secret

ary of the
and )

s sueh §oam fully conversant
Coircumstances

of  the

RYN v g, i
Caue. 1oam
when

ps in the abovencted applicatic
fpplicent Association.

g copy of the written state
Respandents, has heen perussd by
underastood  the contents thersof.
%tateﬁemtm that I

gopecifically

aon of Late K. Eumar, resident of

state

on on behalf

aged about 47

Malligsaon,

o 3

as follods

fpplicant association
with the faoits  and
authorised to tak

af  th

ment filed by the

me, and I full

HENI

e

Tidd
Algto Dax .

S~ .
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pelow, a&ll the averments, made in the write «tatement
shall he deemed to have been denied by the deponent.

The deponent further does not admit anything contrary

#r the relevant records of the case.

G. - That with regard to  the statements made in
saragraphs 2, 2 and 4 of the written statement, your
deponent denies the same and states that the arbitrary
ancd  illegal action on the part of the authorities in
deciding to fiil up the post meant for OBC in the cadre
o f ticket collectors through gerieral category
candidates in clear vigiation of - the gubent
instructions, has given rise to the cause of action
leading to Filing of the original applicsation. The

averments that he Applicant sssocistion 1s  an un-—

tontal  non-

recognised organisation clearly disy
application of mind in as much as  the N/F Hailwa
Acdministration vide letler dated 2.35.9% has granted
recognition to the fApplicant association in  terms  of

the directives passed by Railway Board in this

connection.

i3

A copy of the letter dated 9.35.9% is snnexed  a¢

{"%k

4. That with regard to  the statements made in
naragraph & of the written statement, your deponent
denies the correctness of the same and state that the
railway Board is  a necessary parby to  the dispute
raised in  the originzl spplication, inasmuch  ss  the

SEME relates to policy decision.

The Flailway

e
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Administration at the Zonal fevel is not empowered Lo

ratsed in the

take decisions as regards the
original eapplication, imnemuch as no power  has  been

delegated to relax, modify and alter the recrultment

rules. Further the Zonal sdministration has get rec
compliance  to deviate from the recruibtment rules BVED

if the mame iw for a temporary period.

Hu That with regard to the statements made i
paragraph 8 of the written statement, your depcnent
that  the Anplicant

dernies the same and states

ssenciation was formed specifically with the objsctive

et

”~

of protection of thé interest of the members of the OB
community. Further the Railway Board vide jebter dated
2R.8.97 has clearly specify that the Bpplicant
association is  entitled to raised matbters regarding
ap@mimtmﬁnt/harrﬁﬁmeﬁt/diﬁcrimihatiﬁn in providing
reservation and okher Benefits including

concessions/relaxation to the OHC employess.

3,97 is anteded 8%

£ %
;
oo
fRR
=
i

6 copy of the letter dated

Annesure—d

the

P
-y

b, That the deponent denies the correctrness

statements made in paragraph 9 of the written statement

and  reiterate the ctaztements made in 4.9 of  the
ariginal application. The Respondents have acimitted

that the surplus coach attendants are being sought  to

he adiusted against the direct recruitment VACAMNC1IES

available in the cadre of uTipket Dollectors” including

. The said re-deployment

i

the 17 posts mesnt for O’



Mas heen stated to have been done by giving one time

exception and by relaxing the reaoruitment rules.

AT can be inferred the ssid veniaion for

redeployment of the surplus staff was taken at the

Z0nal  level., The Zonal administration has not  been
delegated with the power for taking of such decision
more particular in matter reguiring deviation from the
Fecruitment Rules. As such the decisions as impugned in
the original application is void ab-initio and oannot

he acted uporn. Only because in another Zonal Haillway

32
e

aich gobion  was  taken, cannot be constrasd $:

legitimacy such illegal actions.

The Respondents having admitted that no ge-
reservatian of the reserved post being permissible; the
poet meant for OBC's  cannot be utilised for
acconmodating general mategﬁry candidates. fAs per  the

avermerts made it iz clear that such decision has been

arrived by the Hailway fdministration due  to  the

e
ey
P

pressure  mounted on by  organisation  men ntionec
paragrashs under answer. In the event the decision is
allowed to he implemented, UBD candidstes would be

deprived of their due and legitimate expectation of

eing appointed in the said post.

It iz not denied that the railway Administration
is  oentitles to wibilise fthe staff in the manner &s

deemed fit and proper, but o such wiilization much

confirm the rules and regulation holding the field.

7. That with regard to  the statements made - in

s+



paragraph i of the written statement, YoOur deponent

deomnies the same and states that the suthoritiss by the

impugned artion are trying toy do something indirectlys
which is notb permi%%ibls directly. De-resgrvation mol

bre gy permissibile, the post meant for OBL cangdidates

cannot be utilised for aooommodating gengral cateqgory

candidates that too, in clear violation mf the rules

polding the field. Even there are PETSONES helonging e

i

OREC community pligihle for fve d rin apnpinted &% ticket

roliectors but their cases have Deen ignored.

ta That with regard toy the atatements maoe i

paragraph i1 of the written statement, yaur gdeponent

of the same and reiterates

i

denies that the cOrrectnes

the statements made in paragraphs a.4 and 4.5 of the

. Hod g g A
i Masiter

original application. The possesslor gt the

aF LG has been vimlated in the case on

Cirouwlar dated

fang.  The decilaration of persons as surplus and theilr

saparate aned distinct matters and

re—deployment are Lw

hoth these matbers are £ry he carried aut by  the

authorities in strict adherence to  the procedure

v from the proceaurs prescribed

e
¥

presuribed. No deviatio
is permissible.

. That with regard te  the statements made in

paragraph 12 of the written atatement, YOUr deponent

denies the same aredd reiterates the statement matle 1in

paragraph 4.4 of the original application. The decision

for the re-denloyment of phe surplus coach attendants

were taken the 7onal level. rurther such pe-dep loyments



” ; to be cdone by relaxing

the gualifications

H

LIRS

prescribed for the post of ti chket collectors 1IN the

<F
i ]
o]

3
=)
o

ny
e
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e

recruitment Rules. The Zonal administra

empowered s tbake decision  on matiter reguiring
prelaxation of recruitment Rules, ihe decision taken For
re—deployment  of the surplus coach sttendants against
girect wearﬁi%mem% aunts meznt for OBC's in the oatre
of  Ticket Collectors jg void ab—initic. it im  ’also

denied +hat there are no ORC candidates pligible for

heing congidered for appointment against the auata

them im the cadre af Ticket Colle getors.

meant for

16, That with regard te  the statements mads 1n

paragraph 1% of the written sta stement, your deponent

have admitted the

atates that the Respondents

correctness of the gtatements made in Paragrap
4.8 of the original application. The lestters dated
depict

anel . 17 EEHE1 (Armexure—o b the O

BELT

the correct procedure prescribed under the Rules

ancd no

deviation is permis ibie from the position ciarified

vide the said letters.

made i

11, That with regard to the statements

paragraph 14 of the written statement,; YOUr deponent

denigs the same and reiterates th etatement made in
paragraph 4.9 af th original appliaatimn, The
LT

letter datbed 3. 1. 20EE (Ann

4 of the 0A) sought to circumbed the rules/instruction
holging the tielid without any authority. The sl

aleo in clear deviation from

ied in the letter datbed
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toforth for such direchion.

12, That with  regard to  the statements made in
paragraph 1% of the written statement, your deponent
cdenies  the same and reiterates and reaffirms  the

ng paragraph of the reply

2
Fmets

;ﬁﬁﬁt&Mﬁnﬁ% macie in the Torego
and in paragraph 4.14¢ of the original application. As

stated earlier, the declaration of the persons as

csurplus and their re-deployments are two different and

celietinet  matters and both these matites zre to be done
in  strict adherence to the procedure prescribed. The
Zongl asdminmistration rnot being delegated with the power
to modify/altersrelax the provision of ﬁhe Fecruitment
Rules. The dami%imn takern at the Zonsal levgi for the r-
deplovment of surpius coach attendants by accommodating
.General category candidates ageinst the posts meant for
OB s by relasing the Recruitment Rules is  void  ab-
initio. Fuarther CThe Applicant association was never
consul ted ;ﬁ the matter. Deg-reservation not e e
permissible, the gemeral caltegory candidates cannot be

accommodated against the direct recrultment guots meant

Tor OB «,

1&. That with regard o ﬁhe. sltatements made in
paragraph 16 of the written %taﬁém@nt, vour  deponent
denies The vorrectness of the same and reiferstes  and
reaffivmﬁvthe statements made hereinabove. The denonent
states that the members of the Applicant association
during the interactiémm‘they had with the authorities

ion te come  together

o
o~
T
.

af  the MN.F. Rasilway Administra




ahout o imion givernr by various authorities in
‘connection with  the matter railsed in the original

capplication. The FRespondents have not  denied the

correctness of the statement made in paragraph 4.11  of

the original spplication. The letter dated 31.1.

{Annesure~-4  to the 04D mas heen  issued in oclear

viclation of the exitent Rules/instructions and the same

i 63 the result of $he pressure mounted 310 the

authorities by the persansg interested

T+ ism denied that the railway Administration at

s

the Zornal level has the competence to take decisions on

mabtters requiring relaxation of the recruitment Rules.

v
Tha impugnad‘ decigions on the part of the Railway
édminiﬁtratiaa gs  communicated vide letter dated
A1.1L.EEEs ds in clear violation of the extent rules

ands instruction issued by the railway Board.

id4. That with regard to the statements made in

paragraph 17 of the written statement, 1t is denied

that the iy sions as communicated vide letter

T
o

tia]
W
s
m
it
fat
[

dated 31.1.78682 will not hamper the OBC community. As
stated sarlier the said decision is void ab-initio  and
the wame cannot be a2lliowed to he implemented. in
addition to persons belonging to OBOC community eligible
for consideration for appointment as Tickel Collector
being available in the feeder cadres. Many candidates
belonging to  OBC community, selected by the HRailway
Recruitment Board and who have completed post selection
existing

courses are awaiting appointment zgainst post

in  the commercizl department of the railways, which



includes - the post of "Ticket Dollectors". The said

peraons are not been considered by the Respondents for

ot

»

appointment against post reserved for them and the o

‘reserved for them are being sought to usurped in  the

name of re—deployment, It is pertinent to mention harse

Cthat no steps  have been  taken by the Railway

Administration to identify OBC candidates eligible for

being considered for appointment as Ticket Collector.

C1B. That with  regard to  the statements made ir

paragraph 18{a) of the written statement, the deponent

dendes  the same and states that the impugned decision

as  communicated vide leftlber dabed 31.1.% P which  is

cvodd ab-initio  cannot be Jjustified by amy  amount  of

reasoning . What ds not permissible under the law
cannot  be dustified by citing irrelevant reazsons. It
i alwayﬁ wpen o the Railwsy Administration to induct
OBRC candidates against the post reserved for thgm, i

required by conducting special recruitment Drives.

1&. That yvour deponent denies the statements made  in

paragraph  18() and 19 of the written statement, and

cstates  That once the post meant for OBC candidates is

allowsd to be used for the purpose of accammodating

“general  category candidates, the OBC candidates wowld

e deprived of their due appointments in  the near

future.  Under the post Hssed Roster System, there is

nt

s

clear demarcation of the aquota meant  for differ

conmunities. Roster Points/Fost not being allowed to be

gxohanged, the post meant for OBC candidates cannot  be



ubtilised for sccommodating general category candidates.

17, That with regard to  the statements made in
paragraph 28 of the written statement, vour deponent
denies that same and states that whatever he the
pressing reasons re—deployment cannot be made contrary
to  the provisions of the Rules and  the instructions

issued by the railway Board., Any decision contrary  to

the Rules is liable to be set aside and guashed.

18.  That with regard to the statements made i

g ey .

pavagraph 21, 22 and 23 of the written statement, vour

5

deponent  dendies the same and reiterates the statement
made in  paragraph 4.18 to 4.24  of  the cgrigingl
application. Further the deponsnt reiterates aricd
reatfirms the statements made in the foregoing

paragrapns of this reply. The decision as communicated

vide letler dated 31.1.24 bheing beyvond the competence
af  the railway Administration at the Zenal level, the

same is void ab-initio and lizbhle to be wmet aside and

cuashed.

19 That with regard to the statements made 1t

Ried

paragraph 2

.
B

af the written statement, the deponent
denies the same and reiterates cand reaffirms  the
wtatements made in the foregoing paragraph of $his
resly. In view of the facts and circumstances stated
abave in the original agpolication and in this reply, it
is the fit cese wherein this Hon'ble Tribumal would he

pleased to interference in the matter and allow the

original  application by granting the reliefs praved
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It is reitersted impugned action  ds  in
clear  viglation of the Rules and  the instructions

issued by the raillway Board from time to tTime.

S19. That with  regard to  the statements vacl g in

maragraphs arel 27 of the written statement, 1t is
atated that the impugned action is arbitrarily, illegal
tand has  heen done in coloursble  exercise of  power

Cveated on the Respondents only with the view to  favour

‘mersons close to the powers that be.

The deponent ztates that the prima facie case have
‘heen  made up  reguiring interference of th  Honble
Tribunal amnd the degisgion as communicated vide letter

vy 1o

dated Hi.,1.268% is liable to be set aside and the

Py

original application deserves to be allowed.

2. That  the abtatements made din paragraohs §$%LSJ

& Tb 1ﬂ are true to  the best ot

krnowledoes  those made in paragraphs EMG)

being matters of records are true to my

'

infarmation as derived therefrom and th rests are

5
1533
=

:

humble submission before this Monbhle Tribunal,

Grici I sion this effidavit on this the lg: th day

af June,

Co Tdentified by

Advocate
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No, E/22’7/Resvr'OBC/'Assn

To,

L. The Executive Direcior Esi,
P\ﬁﬂ'v\'a:\‘ Boﬁrd \vvv JJ\:L i
All HODs

All DRMs Sr.DPOs PO

All SPQs & APOs of HQ.
Chaiman’RRB/GHY
GS/NFEAMU/PNO
GS'NFREU/PNO
GS/AISCTREAML G

'oaoﬂsr-sl-.&.wv

10. GS/AIOBCREF New Deliyj
1. GSNF R, ORC Emplovees Assn. \ii G

Subi- Grant ol faciitios w

{Resvy

All Dy./Distv Asstt, Officer Wit

{3

R:Iih\\';l.\'

ANNEXDRE ‘A\

‘5]0)497/ /&\‘/

N F

Office of the

. General Manager(P)
Maligaon:: Guwahati-{

Diated 09-03.99

h lndwvnovm char, gCs

Al dndia OBCs Rly Empioveos

Association, f
Ref:- Rly. Board’s ketter ~o. - - 01718 dated 28-08-97, |
i
GM/NF Rallwav/\flL(J has granted the recogni~.tion {o Nk Railway Op30 :
-7 Employees Association MLG in rerms of Railway Board's directive vide lener No. 9¢-
o0 ESCTHIAHS  dated 28-08-97 circulated under GM(PYMLG's NO.EM.).?/RGS\»'/
. OBC/Assn, daied 10-11-58.
Accordingly, o list of Office Boeaic sis of the NF Rly OBC Employees
Association for the year 1599-2000 and 2000-2004 as submiiicd by the Genery) Secretan
is attached herewith for information and guidance .
-
DA/I (One) )
SPOMY
for GENERAIL MANAGER{)
NF¥ RniIway/Maligunn/Ghy—l 1
N ;
¢l !
) 'I :
. j
}
- A:g:‘,TT
I
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11. CRG. SECRETARY
12, ORG. SECRETARY

13. ORGL SECRETARY

LIST OF THE OF
OTHER BACKWARD

- PRESIDENT

+ WKG. FRESIDEN
- WKG. PRESIDENT

- VICE-PRESIDENT

. VICE-PRESIDENT
- GFEN. SRCRETARY

. JT. GEN. SECY.

. JT. GEN. SECY.

U. ASSTT. GEN. SECY.

14. TREASLURER

1

5. OFFICE SECY.

FICE BEARERS OF NF RAILWAY
CLASSES &j

MPLOYEES ASSOCIATION
MALIGACN, GU

AT 4
‘."IHHHII"! 1.

VICE-PRESIDENT

3115 K. Yaday

- ASM under DRM/KIR

Sri M. Sineh Dhundls - CTTIN under DC M/GITY

S CUAL Rey

SH LN Roy

SH DN, Rov
St S B, Payi

St C) Kumar
Sn S. Kurnar

Sri V. N. Ram
51T AL Saikia

S D. N Ehuyan
Sri7 Talukdar

Su k. A, Singh

St AL Kar

[ R

BT Sl e

=chd

S Apocotts

- O8I under Principal/Riv HY
Seheol LANIG

- USA under Rajbhasha Adhikary
MLG

- Asett, ‘T'eacher under Principal/Rlv
HS School/LMG

- Hd. Clerk under Sr. DPCYAPD]

- OS/T under CPONMI G
- Hd. Clerk under CCM/Rates/ ML G

= Sr. TC under DRM 'KIR

!
=51 LC under DRM/TSK ;
- Hindi Asstr. under CVOMLG ;

- Ulerk under CPOAMATLG
- Y Clerk unoer DRAMINIR

st Clerk under CPOMLG

s Clerk under CPOMLG.

-
.
e N )
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.
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MINISINYG OF RAILWAYS 4 \iNEx R -R

(RAILWAY BOARD)

R K | RB.E Ne. i16/97 /}fb
L NouSeE(SCTIIS - NewDelhi,dt. 20897
;.;1‘ B ‘ ‘ _ﬁgg‘f) HA NI ROV S R :
e "f ‘The Geheral Mcrncer,,
ST AL Indlian QOIIWOY“/PIOOU&.’HO’W Units (mcludmg CLW DLW, ICF, RCF
R WRAP), MTP(RIys. ) colcma/COR Anohabod /GMI(( ﬂonsf-)l
. N.FRly. o |
o~ OSDs: -East Coast Zone, Bhubhonpshwcr/\or’fh Ceniral Zone,

_ Allohabari /Eost Central Zone, Hazipur/ Morth-Western|Zone,
K, R T 4“::*,4'5!"3.;, s daipur/ South-Western Zone, Bongc*lorf*/ West-Central fone,
© ‘abalpur,
The C.A.O0..DCW Pctala.

S CTHe Director Generai,R.D.S 0., Lucknow, etc. ( as par stanclard fist)

” "‘VSU”I!GYEIN of facilities 1o All India OBCs Railway Employzos Agsociation,

. 5
<. DS TN

e oh o1 s ape oM EOROKORAOKOR R
Grant of facilitics to Railway Ernployees Association representing QBC
employces bas been wnder consideration of the Ministry of Railways. 1t has been decided
that ong suCh» ‘\ssoclulxon in wch Zon. Raitway/Production Uit whié fullil the follow iy
conditions and who' applv to the Cuvr " Nanager may be given-the facilitics as ocmdco n
<. b. ‘,ara e \:‘7 . . N
v i . e e
k_{ ) at! '» v B { cor . . !

-+ D). i TherAssociation should be genuine cepresentatives ‘of u majority  pf Railway
. cm;noyccs bclor'gma tothe OBC. S Ty

'
[

(n) . Thtz aims .md "objectives ¢f m Association shontd oleprhy l'irfizi,g'cu‘t’ it 6 s

welfare As:ocmhon of genine OB Railway employess and the werieerstin should be
open to all categories of OBC Raitway rerving employees.

(iii) The constitction/bye-laws of the Association should pwuuc for clec uqn by secrat
ballot of the office l‘cdrcrs at the Zonal level and the Divistonal (&l

'

-

(iv) ¢+ The CenstitutionT8yc-laws should provids tlnat serving OPC R ulway eployess
+ can only be oi.xcf‘ be.uc*s ol the Association.

L

.. () 7 Itshould te providc(;l or in ti.e bye-faw ,mal Assoeiation w ’l a0t indulge in trade
umon activities. )
hall Yie ‘l . f

v

= ' i K
fW) A The reglsrercd office of the A sociation should be at the }wa Jrnierters of the Zong!;

oA "le\ v/Pxoductmnl m(
Atd i

is g ".: :33|‘ ~$’4 ;‘.“ ’ ; ' . B e ’,:, 'y, see . /
("ol

‘aw




. g{‘;:‘v‘?‘ :

TS

© 2,

formugaung‘thcgnevanocs of" the -GBC «
.apponfﬂngnﬂharassmcnt/discrimmmon in
mcludmg concessions/relaxation s 1o the OBC

b) '. t

c)l.

— 15-

.‘i. “2-

An Association' satisfying the above conditions and:Who' apply to|he 25, -
. Manager of the Zenal Raway/Production Unit may '

ST
Vi SNt

The office bearers of the Association can have interview

employees,

LAY
‘Acknowl

i

for OBCs.

E,
4

Supply of establishment policy circulars/letters on policy nn

railway employees,

i

ey

desired by them not me— th
" kﬂﬂﬂSs;??-égz;(

" n«" > 3 L —gom *
T e ST e e

Holding  of informa! meet..» with the' representatives

Lo
lhy)nu «

T TN e e e

Keeping the said Association advised about the Government’

be given the following fudiisiios:

with the Liaison.Officer

Railway- employees in maticrs, recapding
providing reservation ‘and. other” benefis,

edgement of communication received from the said Assosiation.

8 policy of réservation
atters of interest to ODC

of the Association if so

an twice in a year at the Zonal’Production Ux?ithi\'isional

o R : - -r i "u -y — ,:'.‘ . '.-.,.4,1._'_7."
A For'attending such informal cclings, the representatives of the Association not

© more than 20 jr pumber may be granted
. I VA :\2;’, '{.:é' ,«’,.,'

)t ;;,Inipcmfomal ‘Meetings, notes of discussions ridy’ 'Yf)‘é.&'t

" noed hot bo'issued. Howover, capy of the record note of di¢lit

.

pecial Casual Leaver and journcy passes,

§
aken but: formal minutes

1ons ‘may be given to the

Association. “in the subsequsnt meeting when held, the action taken on the previnus note of
discussiong may be ‘apprised fo the Association,” BRI EFL

:,"7»;!*}:6"! »it’\;~~r?r"i'm,.u;- . ‘
: WL M

v te

o ‘) “ENotimore ithan jor 3 office " 'bcé'r(f:iﬁs of ‘the’ Association
identity cards/gate passes where the entry.is controlled by the gate

e
‘e

Y T

Kindly atknowledge receipt,
CoL ~

RN POV

may be issued with the
pass system,

TS AIRND)

IR Y

- Rem Prakash ).

) , ~ Executive

AR AR

Rcilvvay Boorg:

Director Estt.{Res.)

5% % 7

f\\ ,,,‘fA..R;&._‘Cpr'to CRB, FC, MM, MT, MS, ME,,SECY.,AM(S), AM(F), AM(I\ATP),

AM(ELECT), DG(RHS)

- K

E(RRB), E(RB)LIZIV Branches of Reitway Bé‘tffrg{"'?'

REPILILIL; Sec.(E) Sec.(ABE), ENG)Ia, E(LR, i

FANE ot Wk k

wfe

DG(RPF), AM(CE), AMIMET, AMIPU), AMISRT)
\i - AM(COMM), AM(SAFETY), AM(TRAFEIC), . MA(STC K
'\ " EDE, EDPC; 'EDE(G), EDA, EDE(TEMPP), Bl &5
- JDE(PBA), "JDE(RRS), JDE(REP), 'DOE(REP)-L1

=), EDPA, EDE(IR),
“INJEDE(NG),DE(R),

+ JDER), JDE(DEA),

IV E(W), BlSCn,

. L [
\ el .
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I THE CENTRAL ADMINISTRATIVE THIB :

GUWAHAZT BENCH,

!
| .

GUWAUATI «
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, ~D
Do Lies 35 of 2002 3 N

L] 7HE MATTER &F 3

,.> |

! Edd's “ﬁh.Ll.W@y Q8.0 Aﬁu@@ atisn -I.-.(A:@?J.i%&.ﬂtl

5, VD

: : o Unisn of Indie and Grs. cao RasP@aéamtsr{

Counter-reply of the respendeats te the

gffidevit-in~renly filsd by the epplicant
:; sgeinst the Written Statement [iled Dy the

respendents .

: : The Immble Written reply of the respendents te the
| affidavitein-reply given by the appllean 268 in the case, is

| | ;-
i submitted &s ymder : A ‘ : g
| .

|

1. That, the r@%nmﬂi@mhu have geme threugh the cspy ef

the affidavit-in-reply submitted by the applicant &nd heve

; understesd the centents theresi.

&

h 24 That save and except these averments mede im the

E effidavit-in-reply Wiich ere adpittefd heresundsr er &rse DIIMe g
| sn recerds, @ll sther ave rments =5 mede ip it are te De f?

i"@fé_f;&l‘ ded aB ..,gu b%’%“iﬂ edni thed b} tha I‘%ui}ﬂ"zﬂ@ﬂ .

Ogptdesrened
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3s That, for the sake of brevity the respendents heve =~ -

refrained fren repetting el the averments &s mede in the
written statesment alreedy filed im ti® case which &lse cent®ins
gnaver te the allsgatisne &5 put fepward thrsugh the present
effidavit-in-reply except these matlers which are mecessary te
be raferred te specifically fer the purpese of preper decisisn

in the o288,

L Thet, with regerd te avarments mede ot paragraph
3 aad § of the effidevit-in-reply the respsndent hereby re-
jterates their averments at peragraphs 2, 3, 4 and § ef the
Written Statement alrealy submiltlted in the ezie. All the
ellegetisns as made by the appliesnt are hersby emphstically
deniad. It is esmpletely & wrang allsgeslliem thab, there hes
been smy arbitrary and illegal wctisn em the part =f the
Autherities im deciding t® fill up the pssts lying vecent or
thers has pesn fny mem-2pplicatisn of uind etc. o5 ellsged.
It 15 an updisputed fect that the 8Service Unlens, All Indis
Reilwgynen's Federatisp end the Hatiensl Federatisn #f Indien
Radilways, are the twe gpex bedies nb the Untlisnel level &nd
the ever-all inberest ef the Railwaymen 25 & whele cumpesed
sf varisus cesmunities ete. #nd the sver-all interest sl the
ailweymen cemprising of all cemmumities and varieus tredes
gtc. sre leeked after by them,and whepever comiidersd necesssry
besides the @peve Service Uniems, the discussisns with the
particulir representatives of perticuler trede/csununity vise
Preganisetisns of the existing Rallwaymen are held whenever
sxisting empleyees interest are »nly affected. It is te mentlen
herein thet the matisnel interest and the pather ergenisatisn's

(i+.6. the Reilwey Crgesisatisa) interest is prime and these

Ganldesees '3



- 3 - \S’ o
ctynat be szerificed em the ples of any ewddre-wise/ cs;w\mltviz
wise pleks especially whem the inmterest of such empleyecs
are not geing te be sffected.

It ds re-y terated that bherc has net been &my

hergsspment sr diseriminetiss in eppeintment, reservatisn sr

™

othor bemelfits ete. te the mxkskemim existing 0.5.0. caple-
yees as will be well evident that whor the ippugned erfors
Wwere passed theore wis ne §.2.0. candidate 4n the surplus
Cesch Abtendemte List. ¥nly b persens later sn claincd and
abmitted ©.8.C0. certifieste and en further exeminctlen
their claim wes admitied =nd these stalfl vere adpitted in
the teost far premsitisn te Ticket Gsllecter cte. and thus the
iptorest of the cxisting 0.5.C. empleyces sen the rell hes

.mst heen },aaﬁlg,orca in &ny Wiy

e

&3 the surplus Csach Attendants arc geing e be

pssted agrinst the vacancios of Ticket Cellccter im D.H.

(614

queba vectpelces eply nd is wot gaing te affcct the preme-

tiondl quete of the oxisting 9.B.C. empleyces mn roll,

applicent has got ns right t» agitate at this siege. Further

it takes lsng time te eemplete all the reeruitmont ferm@li-

tics mgainst the D.R. quets ve »cmmn freym spon market ead

it will be quite sgainst the nmavls *%ZL intercst te esmpel

the mti wr srgénisatisa 1l.c. Rag lwey At;mmtr%twa)t@ PRy

selarics ete. to the 40 surplus stall Witk ns wark wLo‘ﬁ

veceneies cxists in the Reilvays te ubilisc then fruitiuily

gnd withsub mrmEpering the premetisnal gquets cte. of the

serving ©.B.S+ cupleyces and Reilvay Adninistration had

entegoricelly slaked that the PuR will be meinteined.

C@ﬁﬁéq..’.. -)"‘
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| Tt io submitted thet the esatentienms £ the e&npli~"
snts put ferwerd by the applicant arc dulie wajustified and
illcgal and quise ngainst the sver-2 11 intorest of the mether
spgenicatienWelar as its financiel espect #nd sment
pent cte. sspects are coneccraed
¢lass inberest

erplaycos .

snd eanndt be conlincd "L“

wieh dses net effcct 'wwm
It is quite wreng te sssert the t the A
is the =nly bedy te pretect
fics er the Assecistien L
catisn spn behrlf ef all
im the Rajlway

St

spcittlie
the rights of &
=h

ho D50 . compunl
’,J ﬁt -L ile I‘m p

ipnt te file the appli-
0 .50« cemmunity member
pereatisn L

5 serving
. It io sutmitted ths + there arc glear eut
n the sphere

of their scepo se Iar esmpared with
wico Asseciatisms alfilis ted te A"“}C}}x bagics &bt nabisnal
lovel in rospeet eof varisus EOp ets like helding of B,
PHEW obes
5. That,

with Teghrd te &vermeanb
the affidevitein-roply,

g &t pe
it is

B agraph L of
; sx.a}x;.j..-k.mé shat the eententisms
af the & f)pmc,nt is quite wrmg and L3
and mis~interpretatisn 91 rule
&g

g and
parrect. The rel3ps

8l O
1k
t Ol]g = e

i5 beosed sn mplscancoptien

yeh 2re net 8CCOE
gnte. beg te re-stabtc snd ré-&ffirm 44
stabonenbs made ot naresraphs o gff the 'writtezi tabomod, 9€
2 3 =5 e radl Eian T By AL
O*WW;;%C applicsnt bas quite ever 1saked the I@‘lliﬁf\fl...ﬁtlg;
orevisisns ef rules/levs 2lae 3§
| Gadows
1) Provisisns of 3 &nd L ef tho Peidex Railweys
Act =nd the Railvay Beard's osubieduls 1t dlree~
tigns te The dmol Radilw

s te appreech the
Hen'ble Court/ITribuadls C HCe

ts dcolete thelr

Contdevessas
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nepes where Re silway Beard has get little te ®d

de end alse natters vhich e

i £ 4
Bewii

be setbled and
decided by the Railway adainisiretisn thomse L*.f es
at Zanal level and alse wheore lew/rules permi l:,S
f2r such sctisn.

iij Rule 1% of the Indisn Reilways Estapliswment
Manual

19&9 Vol-I Johieh prevides

as un:

wder ¢
MRule 11% - Pawer t2 rolax o

ar nadily rules -
The Gonersl

4&%1-1‘. P

sger or the CGhiefl
Adninistrative Officer rzgy in specizl
gircumstences, end far rozseas £% be
reesrded in writing, rclax #r pedif

thcse rules in specifie individusl

They can alse issuc @r}. 5 fer devi-
atisns {rse these rules in rospect &
certain Cmt( ecertain

nah

orles 81 o

i

¥

o
secaglur

wt

) @
S38 ]

i

provided sush relax®iisns
ere purdly on & Tompsréry DES

18 .
Reluay

-

B2

haw

ard's prier appreval 1s
over,

required fer leng torm er
permencnt elteratisn of the

m~€3u L)

his pewer sheuld Le cxercised by the
Goneral fﬁl‘l”*‘“("‘l’ oy Wis Chicf Persemncl
Oificer pe

porssnd)ly; bub it shell nst
be stherwisc re-dolegate

e A X
5 'a’:i‘% 0"
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iiid Sub.Sec:ti%»IlI - Reerultmemt end Training undor

Ch ?gt er I

Manual 1969 which alse lays as

af i ae Indisn Reilwey Hsteplishment

der

“hule 117 = The pesibisn indlecated rogarding nermal

snels %f premsilen in the lfellewing

paregraphs in Bub-sceblisn ere illustre-
tive and pet oxhaustive and they sheuld
net be takon te exelude e¢lasses nek
spocifieally mentisncd which it, may Dbe
the rcesgnised practiee fsr & particular
administratien te admit te any ef the

gEréups shawi.

It shall meve-sver, be spon t® the
edpinistratiosn te ftramsfer stalfl fron
e graup te amebher feor vwhieh they mey
be fully qualified but eazre must be taken
te aveid hardship te stalf alreedy in

the latter group.”

iv) Providiess ef Mester Cireular He. 22 - regerding

Apssrati

Railwaya

"Para

6

ey
@.‘: %

/

and ytilisatisy of surplus stafl en the

whieh leys dawa rules ipfter-alia as under:

- The Raeilway Beard desire that all the

roedgniscd Usisns sheuld alse be adviscd
in time, a8 far &8 pessible, absut the
gumber =f stelff likely t% be readered

gurplus aand the statism where thoey &re.

C@JLt onooo;{ Y



it has QC.,C,J leid

iv) Creatisnm

- Pare 10 -

Their views as far a5,

aubained rogarding thelr re-der

Purtier av

%18 g - “bthl.a."‘“' isn Ry

ars 9 & ke

ra 12 - "The ineumbents

pessibls, By 2ls9 be

»*é}l%ym@mﬁ o™

t paras § and 9 of i,ac said ecireular

14 inter elis as uader :

znd ro-deploys ont of © .s:*plu‘% shell

gheuld be given the bighest §I’i§3"lt}7’ end thelr

ehserptim will have grucaﬁieme gver all #ther

pnedos of recru

fﬂe&rui‘z::—;zem for filling

eaausl lﬁ.b:mr gad dircet I
that the surplus stalfl

1 : LU

YR ETE AR

o shall be ne recruitment in wizleh posts

are lxely L2 be rendored surx,}mu and u‘(‘)

aateg® srios im which surplus steffl are likely

stelf ean Dbe abse-

£o bhe I'G-m‘?zlli*!f‘ de aurpm

rbed in the cxisting vaeancled 2 ;wmst new

ID%%S'I}S asegnesensos u

sf speclal SUperiE 1GTETY pmts :

Hygacanssssess *S;aeci?l; Supcraunerery!
pests in the geme grade sheuld be ecreated
te mecesmadete the staff rendered gurplus «

veeess and sheuld be ere@ibed to

the #*Bank ef uumms p‘ss’m“ aad mainlelneq
in the respective bmmlw Units o

barne against suck speeiel
* Supernumerary® pes b8 shsuld e re- ionmyed

. x
quiekly against ether pests by reuammga

if neeessary.

G&A"ﬁli.o}.b .
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6. That, With regard te avormeats at per®gre phks 6 and 7
of the effidevii-in-reply it is ts state that neme of the
. L . ? " 4 ] v . " ]
dpplicants esntontiens ang allogabisns ere correet apd bhased
an records and hence these are demied hercwith. The respsa-

ts mede at paragraphs 9

dents 13 aby rci terate their "ﬁ«'&@l(’"z‘

and 10 of the Written Stat gront submltted in the ewse. It is
quite imeerrect te say that the Fsnal Rejlwey adminlstratisen

is pst esmpetent te teke doeisisns in the metier sl re-

dopleyment of surplus stell ete. A8 ka8 peen su briitted ln

Kot S ,
rarogeing paragraphsy of this reply, by virtue al the previ-

sieps mde im rules and the verisus dircstisas sf the Reilvay

3

Beard, 1 t was jneumbent #n the enrl Railways te take Bneecessary

s{;@;}pﬁ fer rc-fa.epl@ﬁ«cnt of such surplus stafl and relieve the
Hf:.iwaa,,ru/ Contral Governnont fisance/1 mﬂg&u Trsm hewvy 11&:« 1\.:},@;1
burden ed by ercatisn ef 40 suppraumerary posts and csn-
tinue "LL‘%SC psssi;s espeeielly in the fece when good mumber of
DeRe gusta veaesnclies &rc available te &djust such sur"ﬁl

staff subj oct t8 neintensnce of the post based Rester (PeBeRs),
intact fer 0.5.Co e%z,amzms.uy nd lfe,om;:, prwwlm f%l“ fil 3..31%
e these voesmcics ea threwn ferwaerd basis en esmpletien the
Dim@t recru.‘,tﬁc”* precess fer thete VECRN neios in future.

-kadnvo
Further ns praamali nal quete o these stm f heve pean aifeeted

&id ne j“zter&w gnd prespeet of the 0.E.C. @ﬁ@l@yccs s polkl
im the ecadre have been affected.

It is submitted that réising such e.ab;;e bisn is nsthing

g ™ R

but is in the nasture af puttmg, eleg/malt in the smeeth ’Ezmr"-
tisning of this ergar nisatisn 4 putting mere fﬁman‘&,;. bur am

gwl terminslesy Vma

sH the Gevorament exehequer . ?nﬂ*
& ug,D..h-',i:.j,,a’ 85 used in the different gguz"s»@r?aplﬁs ef this

bt lThnca

affidav 3.1,~;:1-r aply 1s net ab all applieable in this esse

Every actisw neve been baken im c@nswcm‘o ts extant rules

and g,,u:nloluc;rfg preseribed by Beilway Beard.

Contdeess 09



Can the menuner preseribed by the Rejlvey Beord ocbc. and in

' Maﬁgasa.
n ¥

pdreonndl oo

enet P4

hy

G“wanv

e ., |,

- 9 -

Tt is cmpheticelly demicd that there has beem sany vielatisn

i

of rules sr therc &re cligible pergsns belsaging te 0.5.C.

P

copmunity whese appsintmont as Ticket Cellccters heve beow
jgnered. As subnitted kere-in-&heve, in the surplus list sf
Geach Attendents emly k4 persens have new been feund te be o
$.3.C. copmumity snd their esses heve been censidercd after
receipt of QeieCo @ertii‘i%t«si Trem thom &8ad out of M sur-
plus 0.B.C. cendidetes 3 heve elready qualified in the Test
Rmi tléeay will be abssrbed egainst the 0.3.C.'s roserved
scancics in the D.R. queta in the penner discussed in Isre-
going paregraphs efter the stay srder ef the genthle Tribungl

an d

::..53 Vﬁ’wen?sb@{{l.

7. That, with rogard s svements at paragriph & wf
tho affigevit~in-raply it i3 te state that the a1logatiens
of the epplicant 5 mede in this peragraph are not esrrect

end honee denicd. Tho averments made st peregreph 11 of the

Written Statement is re-itersted. I 1s quite wrang te say

thet sny prevision eof the Mastcr Circulsr k2s been vislated
and that the declarstisn sf porsess as surplus and their
g ‘ i . _
re-depleyment ercscperate cte. The relovent rules cte. have
‘ .

alresdy been submitted dm the I sregeing paregraphs of this

roply #ad it Bas boon eleerly sumitted thet previsiens si

yaeter Gireuler He. 22 kave been faithfully sbserved and
¢ !
thet decluratisn sf surplus rust be fellswed by re-depleynent

the instent cave, the respendents hwd te flesw the gulde-

b

ragseribed.

Conlbdeeesesall
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.8, That, vith regard te averments at parkgraph 9 of the
effidevit-in-reply it is te state that all zllegatisns sf the
zpplicant regarding visletlon of rules ete. apre unlfoeunded snd
monce denied herevwith. As keve been submitted in the feregsing
paregraph 3 of this reply, the cutent rules alresdy permits
the Zenal Railwiy Aduinistratisn
Wfer dovietisn frem the rules in respeet of certain
pceaslens, nrévided such relaxatisas &re pul‘@ly o
& tokperdry besis.t
. The extent rules alse provides that i

TRLES

vghe Reilway Bserd's prier apprevel, is hevever,
roquired fer leng yerm er permancht ltoretdisn of

Mensger sr his Chief Perssmnel
but it sha

S
f Y
‘g";

This pawer sheuld be cxereised Ly the Genocrsl

ERS

ficer perssnelly,
nat b sthorWwise re-de:

gated .
It is re-iterated ths
lity in the matter ef re-i

te the pest «f Ti

sk

2t there hes nst been any illeogh-

opleymont ef surplus Ceagh Atbemdants

ot Cellectesr mgainst the Direet R
when

auste (especially/the premetisnsl que

' 4n relaxing the

@c

ruitsent

te,) has pet been mifgeted) o
gualifieatisnsg stendard.

-

1t 1s teo mentien herein thst oven in premetis
candlde

cit

1 AT0

snatlsnsl
ates psssessing Class VIII stenderd qualificatis
eligible t® get premstisn fram 'D' grade catogdry te 1G! grade

in §

&

coeory . Tho ninims edueation
group ‘DY post is

*

al quglifiicatisn fer eppoln
Cless VIII.
}

tment

Conbdeseesdl



That, with regard e ¢ Vﬁ“ﬂ“ﬁtq/ﬁmir atisn af tle

sarsgraphs 10, 11, 12, 13 apd 14+ of the affidavit-

s %
i

E";

E—A
fmi-
£

s
.
"%315

ubmitbed that the allegatisns are guite bese-

2
(,‘n

iw«r@@ly, it is

1ess and have ne rests ctec. snd all these are denied herewlfh.
In this esnnesvisn the reshendents reitertte their submissisns

in 1?%3:‘%«;;1""*5 18 13, 112- 15, 16 end 17 of their Written

neic i
ghatenent alreddy submitted in the case. The alle gabiang

pegarding vielatian ef rules/instruetliens witheut autherity

= ‘ ASL. W A ﬁéf&@h 11 ef the affigevit-in-reply,

@rhﬁh@ Zemel Redilwey administretien &re net esupetent o

pedify/#ltor/ relsx the previsisns sf the Reeruitment Rules
Wax

_hulcs ar, Lhere hes been 8ny @0-Ie5 ervatien of Lhe D.5.0.

quete ele. &5 of the affidavit~in-

neynted sn the authe-

rities by the pecrsens interested er there has peaen viglatisn

sf Rules &nd 4““iﬂupixmms issued by bhe Rallway

fz]

neard ete.
es 2lleged at pRrEEYEph 13 of the effidavit-in-reply, or Hhe
&ll@g“*l%ﬁg thﬁﬁ tae reserved pastd are spught te be ysurped

in the RnaERe af b"\.\t.(_,}')ld:f‘:{}rlt 37 th wt v 3{3 (J.Ligiblb SRR #1.6 e;(.a B

weve been omitted ote. a5 slleged et gmragr%@n 1% of the

affigavit-in-reply sre all denied heorewith. The detelled

positien and supperting mles and alse Lho réﬂs ns @o te why

the Zenel Rellwey Ad gistr%ti%n kwad te teke this TempSrery

%@asxrc stong L2 re-depls thnse BUES nuzber of surplus
Po P

eff whe are Gutldr avay the huge Government fund steh

menth fer ne-werk/return have already been El&bﬁr&uqﬁ/ﬁﬂﬁi&lQCé

egraphs of this reﬂlf snd fer sake of

in the feregsing pare Y

brevity these heve not been lulbthAo

10, That, With regard ie everpents/el

ot paregreph 15 of the %ffiﬁ%vit-i@-régly it is te stebte Lhed

yhe cententisas ef the applliesnt are ot eerrect and hence

C%&tio . u12
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Jenied kerevwithe In this cexmectien the submissigns made by

the respendents at parzgreph 10 2) af their Written Statoment

are re-itoretod end re-effirmecd. It eppesrs that the spplicant

S a1 1 Sor . . ¢
has failed teo realisc the grsund T calitios emd &1l5® e ADpre-

eizte the urgency of re-depleyment »f &ll the surplusid idle
5&**1157 whe are sutside the Clsch Attendant's eadre nsw, and
ere csapelled te be barne sgaimst the newly ercated Uempsrary
supernumersry pests fer the purpese of meking peyment of
selerics cte. te them witheut realisatisn/getting any work
frem them. Further, as hes been submitted in the feregsing
paragragh 5 ef this reply clear rules/directiens have been
laid down by the Rallwey Jaarﬁ which carries with 1t Dath

directive end mendatory ferce, ssme af which a&re alse mentier ned

ot il

herein belsv fer rcady perusal :
Fren paregraphs § ead 9 ef tho Mester Gl reular.

Pare § - "Ubilizetion amd re-deplsyment ‘of surplus
staff should e given the highect prie-
rity end their ebssrptisn will have
precedence sver all ether medes of
recruitment imcluding . . . . o @irect
reeruiinent fer filling up the vaesneled
se that the surplus staff cen be first

phbilisod o ¢ o« o U

Pers. 9 - "There shall be ns receruitneat inm these
stegsries « « o o « d;owhich surplus

ataff are likely te be re-deplsyod."

The sllegetisns/imputetisn sf the appl ieant &beut
citing of Wirrelevany reRssns s py the res pendents are quite

inesrrect aad are empheticelly denied herewith. It is

CaNtGeseeeell
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aulmitted that in view af the extent rules/dircctlen f2r re-
depleysent of all the surplus staeff, the contentien of The

ek

applicant fer helding the speeizl recruitsent drive fer D.H.

&t

quets is alse nst i‘eam. le not enly en ebwve gregads bub alse
gn eoansis m@ﬁ%a af Pr;ct cability, &3 prscessing and finali-
sotisn of e ch recruitment drive in public appeintrents requires
censidersple time &nd the Reilway Administratisn cannst be
gsked te bear the unnecessary fineneisl purden of these i ale
aurplus Cerch & tendents when veetneies in the Ticket Cellecter
p®st fer their re-depleyment is alresdy &v a3 lable at hend and

pe wioeds oR dirset reeruits isr 93.Ge quate zre in hand exwet
o Nne — A )

ettty MJW Apli Ry A

’vYQ&Q, OWKX

11 That, with recard te the allegatisns/fears/dsubls ex-

pressed ;v the eppliesat at paragraph 16 of the affidavit-in-
reply it i t-sa subiit thet the epplicant hes enly been susiai-
ning wi-ngcessary fear and deubts which &re qmtc welsunded
and wnreslistie sad hence all sueh &1*95@‘53_@113 atee 28 node in

this persgreph are denied hergwith. It is te submld that the

f,,n

ABIHE i

L pr@m@tvﬂ al quets ead prespects of the epplicants
(axisting cmpleyees) have n3t been affected at 211l by the
impugned erders and the Q*a s5t based rester e prescribed/rde
pendatary py the Hen'ble Supreme Ceurt in Sapharwalls c s will
elss be malntained end the questisn el deprivatisn sf these
quete is quite wleunded. I 45 else a wreng representetisn thet
the 0.5.0. quete 28 prescribed by Ha a'bie Supreme Court is going

te be ubilised for accemedating Goneral Categery cendidates.

1t is te mentisn herein thet the impugned erder is
quite elear o the ;péin‘r; in mz;icia it was elegarly stipuleted s
under
*I“Qu@ﬁ‘i}i@n of de-reserving decs nst arise but generel
‘categery surplus staff mey De re-a l@»’c—‘t ag ust

0.2.Cs DR Quata and backleg threwn Ierv rward.?

“ﬂ005.01g
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In view ef

such elear elaberatisn, it iz ast
understesd a5 Lo what the applicent want:
i when &lleged impugne

t9 slerive nere

arders dses nst sy Ter ubtilisatisn
af the Iﬁ“%fl"?t"s,ﬁné‘ul quete of the existing cmpleyees &
P the 4V ~v0

leid

dewn {er prenatees, and
going te

5 per
the PB4+ ia ned
£ L% be @ifectrsrl 1 these vacancies in quete will »
)
threwn ferward saly fspr being filled u
O-. [\g.—-
recruits #arléi the

p by future Direct
)

ete s elenrly prevides {er re-depleyment of surplus stalf
insedia u(ﬂ.

-~ 7

7 g.x.v_;_; g prisrity sm any sther
includis ;g the Direct reecrui

ngde =0
ground ¢

a1y
F&{f

reeruitaont
nt fer D.R. quete and the
situatisn dentnds sy inmedifte depleysient
surplus hends en

£ thase 4
conflderatiosn of the @entrel Gevernment
exchequer alsd.

I'ive

gn Statem

ficates predu

he respendents 2lse re-itersie and re-alfirm
their submissisens made ab paregraphs
Wrist

@

TRNES

(b) and 19

of thelr
o with edditional subnissisa thet the certi-

weed lately by the k@ L4 0.5
an surplus Ceach Attendent's 1ist,
be in #rder and suu f

barme

e G2 w:ca Attendants

&ve been found te
+ Q5.0+ Coeh Attendent's 3 have
qualified i

The de

etails have beon furnishe

in the test ar being pested as Tiekel Collocter.
in the eanexures =3 mentisned
in paragraph 15 herealter in this Ceunt

LRLT=1ED i.}" .
1 2e Tha L

the allegevisns pade 2

2t paragraphs 17 and 1
of the a.ffls"?‘l’.Lb*l;wl"sp.-j ere quite incsrreet and hence demlied.
! The respondants re-iterate and re~effd

fiim their sule

a

nede ot paragrapl

&

tbrissisns
i 20, 21, 22 end 23 »f the Written Statement
submitted iu the casec. It 19 denied that the impugned srders
ere beysnd the cempetence of the Zenel Railway and co

nEPavenos

5]

Contidassnel

e et 33{:? P 1 n.l-‘rm i
xtant rules/ ectisns 8 the Baqilway Bsar



L g TR

the extent rules sr erders ete. of the Rajlway Beard ete.

B %% void abe-initis sr it is lisble to bz set aside and

B
ok

13.. Thet, with regard teo avernents mede PETAL rEph

£
&
f

19 af the aflidavit~-in-~reply, the contentiasns of the appliesunt

-

EN

go pul forward in this parkgreph are nst correct zud haence
are denied herswith. The respandents re-iterste and re-sliim
their statencnts made at parzgraph 24+ of the Written Statement

submitted in the c¢ase.

It is denied that there has Daen amy vil-z%:lzati@.‘z 9f
oxtant rules etec. 28 alleged. |
The That, with regird to the statoments nade &t paragreph
19 of the affidevit-ine-reply it is cmphatically denied that
the dmpugned ?Ctl“ is erbitrary, illegel snd has beem dsne
in eelsurable exercise of pover with & view te faveur the
persans clese te the pevwers. The respsndents reefirm and re-
iterate thelr subnissliens nsde ab perzgrephs 25 end 27 ef thedir

&lse

Written Stetement submitted in the case. It isg/oulmitted tkat
the %b&‘sve.;. &llegatisns &ro w}f sunded ép. d have bheon i;:a:;}ie snly
te nislend tzwa Han'ble Tribunal im srder te derive the illega
goin/benefit and stAll the velid and legel srder of the res-
pendents in this ceRse and thus te embaress the Gevernment &nd

whiech may ledd te mere fimencial less te Gsvernments excheduer

for ne valid cause.

15, Thet the cepy of the fellswing decuments are aloe
snmeted herte tegether vith swmerlsed pssitisn of staflf fer

regdy porusal i

Contdecesss 16
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Letfer/ Mensrendun Ha . dete Desceriptien

A

W

Capy of Memsrandun He J/41/21(T)/ Suswe L0 pests of Ceach

Cenl/AP/ Beese dated 1146 .2001, Attendants declared

surplus due te shrinkage

in werk etec.
&<

Copy of letter N 20/ 41/ 21(1)/ Shews ereabian of 4O
Cenl/AB/Leese dated 114 .2001, superaunerary pestas fer
the purpese af piyment
ef snlarles ele. U8 these
40 surplus idle Ceach

. . R ﬂttemimm .
B, Wades — ?.c%*%ﬁ:&r: ARG b e oy IS
C ) io

G

o

=, VN o, Cendizns NG
Capy af letter Ha.5/ ’30‘(/? /?t.l},; Sheus “h(}.’)/‘ff o .ﬁm lway

(TiCuml(hoase) mtml 264742001 of Maligsen'zs elarificatien

GM(P)/H & «Reilvay, Meligeen. that pest base L"i rester
(P+BeRe) shall be moin-
tained and o2lose as te
haw the coleoulatisn of
anticipated vacancies
far D.R. queta nade for

Ticket Csllectar's erdres
Cepy of letter Hoe.758E/6~VIIL/ Swove ro-depleyment eof
E 1 B/Duplieate dated 13/1%+10.59 surplus Coach Attendants
of General Manager(P), Herther and Assistant Guerds in

alternative cetegories

by H. Reilwaye Hew Delhi
a8 Ticket Csllecters in
sezle fs.3D50 - 4590/~
end Goods Guards respec-
tively. Lotter alse chovs-
the poliey an the Rurilmys
Nsrther Reilway te absow
rb the surplug Ceach

Reilwey, Hew Dellhl.

Attendents ebe. in scale

542550 = 3%/ = & 15,

250 - 4000/~ againat

the D.Re.(Uiresct Reecruib

ment)qusta vacencies of
- Tiecket Collecter prade

543050 = 4590/,

C@ﬂtﬁo e 01'7
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Agnoxure Letter/ Hemersndum He. & dete
. E‘ .

)v
X
A

42
3
N @%ﬁ
=~
~€}\/ %"“?f

Deseriptisn

hY

BN

i

B Letter Ho &/ 210/46/Pt.II1(T) (Less a)
gebed 31.1,2002 of GH(PJ, H. Fe
| Beilwey, Maligton. :

F Lebter .5/ 201/% Pt JIIL(T)Canl/
Losose dated 3/4e5.2001 ef GM(P)/
1 Je Reilway .

G DRM{P)/H F «Railwey/Alipuduar Jn'ls
Tetter Ho &%y 27 ().

Spevws decisisn of
Redilwey Adpinistratisn
&3 under ¢

fouestisn of
de~reservabim doed
nst erise but general
gategary surplug
gtaff may be re-depl-
syod ageinst 0.5.0.
D.R. queta and backleg
thrsugh prvard

Shows the diccussisg
#n the re-deplsynent
isgue with recegnised
Undisns (H Je Beilway
Enpleyees Unisn and
1 JF« Reilway MEzdser
U:'ﬂi@m} end pslicy
decisisn taken to
gbaerb surplus Ceach
Attendants against :
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il &

he respsndents elready

1

end else in the Written Statenant of

7F

20
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8 The Railways Act, 1989

(40)“Tribunal™ means the Railway Rates Tribunal constituted under section 33;

(41)“wharfage” means the charge levied on goods for not removing them from the
railway after the expiry of the free time for such removal;

(42)"“Zonal Railway” means a Zonal Railway constituted under section 3.
, COMMENTS

) Rai!wdy stations and railway carriages may be publicplace butnot public property; Railway Board
v. Observer Publications , AIR 1972 SC 1792, - ’ :

(i) The definition of ‘rhilway -administration’ docs not make the railway administration or its
manager a fegal entity or Judicial person; State of Keralav. G.H.S.Rly, AIR 1976 SC 2538.

(iii) Duty pass is a speciat kind of pass issued by the railway to enable its employee to travel in the

train while they are on duty, without paymentof the usual fare; Mariaggiv. Union ofIndia, AIR 1971 Mad
488, ‘ :

(iv) The terin “railway” is wide enough to include any office or other works constructed for the

purpose of, or in connection with, the railway; Semue! Tipphy v. State, AIR 1963 Ori 20.

(v) The term "‘rﬁilway” includes all stations, offices, warzhousces, efe. constructed for the purpose or
in connection with a railway company; Fast India Raitway Co. v. Moti Sagar, 116 PLR 1911.

(vi) A carrier who carriss goods through a backwater to raitway stations under a contract will not be
deemed to be part of a raitway; Madira Co. Ltd. v. Xavier, AIR 1931 Mad 115.

(vii) A railway line willbe a “rai'lwny”.only if it is meant for the purposc of public carriage of goods,
eic., Sai Chandra Traders v. Union of India, AIR 1976 All 230,

(viit) A suit against the railway administration must be instituted against the Union of India; State of
Kerala v, General Manager, Southern Railway, AIR 1965 Ker 277.

(ix} The Station Master of a railway station and the General Manager of a railway are not comptent
railway sdministration; State of dssam v. Union of India, AIR 1975 Gau 74. - '

CHAPTER I
RAILWAY ADMINISTRATIONS

3. Zonal Railways—(1) The Central Government may, for the purpose of the efficient
administration of the Government railways, by notification, constitute such rai lways into as
many Zonal Railways as it may deem fit and specify in such notification the names and
headquarters of such Zonal Railways and the areas in ‘respect of which they shall exercise
Jjurisdiction,

(2) The Zonal Railway existing immediately before the commencement of this Act shall
be deemed to be Zonal Railways constituted under sub-section (1).

©3) The Central Government may, by notification, declare any unit of the railways -

engaged in research, development, designing, construction or production of rolling stock,
its parts or other equipment used on a railway, to be a Zonal Railway.

(4) The Central Government may, by notification, abolish any Zonal Railway or
constitute any new Zonal Railway out of any existing Zonal Railway or Zonal Railways,
change the name or headquarters of any Zonal Railway or determine the areas in respect of

which 2 Zonal Railway shalt exercise jurisdiction, :
4. Appointment of General Manager.—(1) The Central Government shall, by
notification, appoini a person to be the General Manager of a Zonal Railway.

(2) The General superintendence and control of a Zonal Réilway shall vest in the
General Manager,
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ABSORPTION AND UTILISATION 017'SU!{!’LUS_ STAFF ON THE RAILWAYS

(b)

222

Tititerate or Semi-literate staff should first be given a special
«course (say for 3months.or s0) to bring them to a minimum
acceptance level of literacy. This opportunity need be given
only once. N .-
The staff should give an underiaking before being nomi-
nated for conversion training that they may be transferred to
other stations within the division.” ’ : :
The concerned staff should not be given more than three
chances to pass the conversion training.
[No. E(G) 66 EC217 dated 23.11.1 966, No. E(NG)il/81/RE 115
dated 15.1.1982, No. E{NG)II/84IRE 1/10 dated 9.4.1985, No. E(G)66/
EC 2-7 dated 11.4.1967, No. E(NG)I1I67IRE 1147 dated 22.5.1968,
' ' No. E(NG)II88/PM 7-48 dated 15.3.1990]

No new activity should be started at the location where staff are °
tikely to be rendered surplus merely for accommodating them at the same
place without the prior approval/sanction of the Railway Board. Where
special circumstance warrant the same, suitable proposals should be sent

. wellintimetothe Railway Board withthe personal approval of the GM. The-
Railway Board expect that such cases are few and far between. In no case,.

- Board’s approval should be presumed. - - . :

- e : {No. E(NG)II/84IRE 1110 dated 21.4.1989]

: _ 4. ’ The surrendered posts should be struck off from the relevant

~cadre registers, scale chéck registers and other records based on the formal
~sordersissued: - - - . ‘

g - *[No. E(NG)HI81/RE 1/5 dated 1 6.1.1982; E(NG)I1/84/RE 1/10

T T " dared 21.4.1989]
'5.° Normmally; the j{mior—most of the employees should be rendered

. surplus, irrespective of the mannerin which they had been recruited/entered

S to the post/Grade.- However, where staff give their willingness 10 go on

' bottom seniority in recruitment grades to other deptts., such volunteers

should be given preference depending upon the availability of vacancies in

the other cadre and their suitz;b_ility, including medical fitness.

©

)

-

3.

R P

. The above do not, however, apply 10 SC/ST in respect of the whom

© separate orgérs already exist. C
I [No. E(NG)I67IRE-1/49 dated 28:10.1968;

. _E(NG)UIS81IRE-1/5 dated 15.1.1982;
- . E(NG)HIS4/RE-1110 dated 21.4.1989)

6.

The Railway Board desire that the recognised unions should . &
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also be advised in time, as far as poSsibie, about the number of staff likely
10 be rendered surplus and the station where they are. Their views, as faras
possible, may aiso be obtained regarding their re-depioyment.

‘  [No. E(NG)IIB4/RE-1110 dated 21.4.1989}

I1. Bank of Surplus Posts : e I

' 7f To keep a proper accountal of surplus posts and their utilisation,
, thc.Rmfiway Board have decided that a“Bank of surplus posts” should be
- maintained by each Railway as under :— T

(a) 'The bank of surplus posts will be operative from 1.4.1987 and
earlier bank net credit may be added as an opening batance of the
new account as on that date; ‘

(b) All pests {excluding posts which were/are created for specitic

short term purpose e.g. those created for summer rush) identified

as surplus and surrendered on or after 1.4.1987 will be credited
to this Bank; | ' '

(¢) Matching surrender already ;_eékoned for creation of posts after
1.4.1987 (including opening balance from the previous balance)
~ andsurrenders tobe made in future, will be debited to the balance

in the bank;

The account in this bank will be maintaincd department-wise and
; gmde!w'}se,, though for matching surrender posts can be drawn

from this bank irrespective of the department to which they

pertain; and ., - :

(@

() The accountal of the bank will be maintained by the CPLO or
CPO (as perpractice on the individual Railway) uhder the overalk

supervision of the Addl. G.M. (Exp. Control).

Note: In every proposal for the creation of posts, the CPLO/CPO
. will indicate the availability of surplus posts in the Bank.
< _ww .« ="[No.E (NG)III84IRE-1/10 dated 26.10.1984;
- E(NG)II/84iRE-1/10 dated 31.3.1987)

118 Ugtitisa;ion/Redgﬁoyment of Surplus Staff :

-

'8 “ When doing the advance pianning for identifying the surplus
posts referredtoin para 2 above, appropriate scheme for providing training,
wheréver found necessary,in alternative jobs for staff rendered surplus
should also-be planned and developed. Utilisation and re-deployment of

i surplus staff should be given the highest priority and their absoxpzion will

« have precedence over all other modes of recruitment iné;luding screening of D‘\\o



2.4 ABSORPTION AND UTILISATION OF SURPLUS STAFF ON THE RAILW AYS

casual’labour and direct recruitment for filling up the vacancies so that the
surplusstaff canbe first utilised at suitable iocations including places where
additional posts are created for operation/maintenance of additional/new
assets. - - T '

[No. E(NO)!I_/B]/REde.dated 15.1.1982;
E(NG)II/84/RE-I/10 dated 26.10.1984;
E(NG)III84IRE-1/1 0-dated 9.4.1985;
E{NG)II/&#;’RE—HZO dated 21.4.1989;
E(NG)H/68/RE—1!47 dated 31.7.1968!1 .8.19681

9. There shall be no recruitment in those categories in which posts
are likely to be rendered su rplus and the categories in which surplus staff are
likely to be redeployed: Surplus staff can be absorbed in the existing
vacancies against new posts which are duly..

1V. Creation of “Special Sx;pemumerary” Posts:

10. When the posts were not vacant and staff arc working against’
them, “Special Supemumerary”’ posts in the same grade should be created
to accommodate the staff rendered surplus. Simultaneously the “Special
Supemumerary’ posts should be credited tothe “Bank of surplus posis” and

maintained in the respective billing units.
[No. E(NG)III81IRE-115 dated 15.1 .1982;

wtilisation/re-deployment of staff being bome against*Special Supemu-

MASTER CIRCULAR NO. 22 '
225

a au,. p o6 : . " :

: fcu r-:{)c nStIs:sccde Supcmumerary posts in the same grade in which the

incur were working. Tbey will continue to have their lienin theirold
posts so as to keep their promotional prospects in tact. -

16. The Railways should set up suitable maghinery to review ihe
mierary “posts”. e
V. ~Seniority of Staff rendered surplus on deployment :

whic:’z;.o n:;’l;in r_ec—st?ioying the sublus staff to other Units/Departments
i ca Cnionty i i ’ .
adogtod : crerlu seniority unit, the following methods could be
@ Ifonly asmaunurr_xberof staff are being rendered surplus and :bL}
_hav:c tq be trapsicrred to various Units of other departments
agz.nnst vacancies of duly sancitoned posts, they can be suitably
ad_)t:lstﬁ.id in these units with their full seniority and merging their

seniority in the respective units;

. (i) ‘ \;/hen a large number of staff are being transferred to new units
that are being set up, they should be given their full seniority. No
ziuninum educational qualifications should be prescribed. it
should be sufficient if they pass the re-training/conversion

. | E(NG)II/&I/RE—{/I 0 daz;d 2]',?.1 989] ;;5::1311:5 t;i:frisc :; ﬂje §nd of their training, SUb“?§Ct to course their
' 11. Wherc the surplus staff are transferred and posted aganst the : - : . .

L»t vacancies in the same OF other departrriems, the question of creation of
‘ “Special Supemurmerary” posts does not arisc. Such posts will be direcily
! credited as vacancies to the «Bank of surplus posts”. ‘

12. ‘The incumbents bome against such “Special Supe‘muméfaw_‘f- -

(iii) Wi'leflever a large number of staff have-to be. transferred 10 )
existing units against vacancies or additional sénétio;éd pom
the views of the Unions may be taken as to whether the scz‘io'ﬂ\;
Sf the_ staff being shifted should be kept scparate against ‘th'c

Special Supernumerary” posts, so that their promoﬁon&i pros-

L

A, posts should be re-deployed quickly a ainst other posts by re-training if #'- . ~

f ‘H ) PO . & o _ R gyclts arg ‘keftt Se§>aratc and identical tc what they would have

| e ieved in the old Uit and it does not jeoparadi

o 13. The “Special Supernumerary” posts shall be personal to each tional prospects of the staff in the Units i;c:sgsg::he lhf: D eine

‘I f j l incumbent and are to be surrendered as soon as the incumbent is absorbed _ inducted. In such cases, the application of percentag eg‘ o beine

TN in some other duly sanctioned posts OF retires or vacates it for any other - . of posts would b oy the exis percentage istribution:

i ‘ y * : P e separate for the existing cadre posts and the
) reason. surplus staff who have been brought into the cadre, the latter

- being controlied by the percentage as applicable to their previous
cadre. However, as and when there is wastage ﬂ:xrough rc.Lir"-
ment, px:?mou_on etc. in the seniority unitof shifted staff 7charged
against Spe.mal Supemumerary” posts in the direct recruitment
grades, the direct recruitment quota of the same should be mergcci/x

14. Whenthese “Special Supernumerary” postsare surrendered, they
should be credited a8 vacangies to the “Bank of surplus posts” and'can’be
utilised as matching surrenders for creation of additional posts for mainie-
nance and operation of additional/new assets. . -
_ 15. The staff, who cannot be immediatcly .absorbed even afier, B
training against other duly sanctioned posts, shouldbe allowed 1o cONLRvE: 3
RPN -
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yansidered necessary and which may be of help in
conducling the intervicws, should be scnt o non-
Officials whenever co-opted as members of the Inter-
view Board. '

113. The names of successful candidates who are
recommended by the Railway Recruitment Boards or
selected by the Railway Admn.  themsclves  for
appointment on Indian Railways will be cexhibited on
potice boards, in the Recrvitment Board's  office,
Employment Exchange concerned and publisied as
“aews item” in the newspapers free of cost as also
by the Railway Administrations in their Divisional
and Headquarters offices,  Sclection of a candidate
by a Board or a Railway administration is, however,

- no guarantee of cmployment on the railway which is

subject 1o his qualilying in the preseribed  medical
cxamination and to his being otherwise suitable  for
scrvice under Government. .

114. Power to rclax or .modify rules..—The Gene-
ral Manager or the Chicl Administrative Officer, may,
in special circumstances and for rcasons to be record-

“ed in writing, relax or modify these rules in specific

individual cases. They can also issue orders for
deviations from these rules in respect of certain cate-
gorics or on certain occasions provided -such relaxa-
tions are purcly on a temporary basis. Railway

~ Board’s prior approval is howcver, required to long

term or permanent alteration of the rules.

This power should be cxercised by the  General
Manager or his Chicf Personnel Officer, or the Chicf
Administrative Officer personally; but' it ‘shall not be
otherwise redelegated. '

115. Relaxation of the age limit:—The following
relaxations of age limit are permissible :—

(i) By five ycars in the casc of Scheduled
Castes and Scheduled Tribes.

(i) Upto three years (including apprentice
categorics) in respect of serving Railway
cmployces applying for direct recruitment
to initial categories and upto five ycars for
posts in the intermediate catcgories.

(iii) Group ‘D’ employecs applying for recruit-
ment to Group ‘C’ posts or as apprentices
being allowed rclaxation to the cxtent of
service in Group ‘D’ but in any case not

channe

e~

@y W 2D o

cxceeding 10 years and also subject to 2
cciling limit of 30 years for apprentice cate-
gorics. ' :

(iv) For ditect recruitment to all Group ‘C’ and
Group ‘D’ vacancies, scrving employees who
have put in three ycars continuous service
on the Railways will be given age rolaxa-
fion to the cxtent of scrvice put in, subject
to upper age limit of 35 ycars not being
exceeded, Similar age concession will  be
applicable to such of the casual labour/
substitutes as have put in thrce ycars conti-
nuous or in broken spclls.

(v) Uplo 45 ycars in respect of displaced per-
sons who migrated to 1ndia from [ast
Pakistan now Bangladesh) on ov after 1st
Jinuary 1964 for Group ‘C' and Group D’
posts and upto 30 years for apprentice catc-
gorics. The above age limits are further
rclaxable by five years in gespect of such
displaced persons belonging to .SEhgiidad
Casts and Scheduled Tribes.

(vi) BExisting age concessions allowed by specific
instructions of the Railway Board {or speci-
fied category/categorics of posts will conti-
nuc to apply. '

(vii) A candidate who is within the minimum sud
maximum age limits on a particular date
picntioned in the: employment notice issucd
by a Railway Recruitment Board may be
trcated as cligible for appointment | against
a post on the Railway concerned even
though the person concemed may have
exceeded the maximum age limit on the
date of actually joining an appointmentg:.

116. Lmployment of pbysically handicappedsiss:
sons.—Recruitment of physically handicapped per-
sons 3 identified Group ‘C’ and Group ‘D’ posts will
be regulated in terms of scparate instructions issued
by the Railway Board from time to time. There will
be a rescrvation of vacancies @ 3% (1% cach for
the Blind, the Dcaf and the Orthopacdically Handje
capped) for recruitment of physically handicapped
persons the actual cmployment of sclected candidates
being in idcatificd Group ‘C’ and Group ‘D’ posts in
the Railway scrvices,

+ Sub-Scction UI—Recruitment and Training

117. The position indicated icgarding normal

Is of promotion in the following parag'r'tl'ﬂ)‘s i
. -4 R d




=TT

" thjg_sub-scction are illustrative and not cxhaustive

and they should not be taken to cxclude classes not
specilically mentioned which it may be the recognised

practice for a particular administration to admit to
any of the Groups shown.

It shall, morcover, be
open to the administration to transfer staff from onc
group to another for which they may bs fully quali-
fied, but carc must be taken to avoid bardship to
staff alrcady in the Jatter group.

118. Refresher and promotion courses.—

(a) Periodical refresher courses at stated inter-
vals and promotion courses as accessary
may be prescribed by the General Manager
according to the nced of each case, taking
into account the guidelines and  orders,
issued from time to time by tho Board.

(b) Proccdure for Trade Tests—An employce
failing in a trade test should be allowed to
rc-appear for further trade tests after an
interval of six months with the provision
that no relaxation in the standard of trade
test is to be allowed.

119. Security deposits by Apprentices/Trainces.—
Persons recruited as Apprentices or Trainces shall be
required to make sccurity deposits during their period
of training/apprenticcship as required by the indivi-
dual rarflway administrations,

Conditions applicable to Apﬁrentices other than thoje
governed by Apprentices Act, 1961

120. Stipend.—

(1) The rates of stipend arc indicated against
the various categories. Free medical aid is
admissible. The rate of stipend in all cases
will be fixed by the Railway Board.

(ii) Medical Examination.—An apprentice will
be required to pass such medical examina-
tion as regards his physical fitness as may
be prescribed by the General Manager.

(iii) Agrecment.—Iic will have to enter into an
agrcement which should inter alia embody
the following important conditions. The

parent or guardian of the candidate should

also be one of the partics to the agrce-
ment.

(a) The period of apprenticeship.

S - |
g o\

(b) The amount of the sccurity deposit, it
any. _ . o

(c) The trade or trades in which be will
be required to undergo trainima.

(d) Circumstances in which ahrcenrant cen
be tcrminated by the administration,
c.g., physical unfitness, misconduct ot

failure to qualify in any prescribed test,

etc. - i

(¢) The forfciture of the sccurity dspash,
if any, and recovery of the oot o
training at the discretion c¢i (uf
administration in the event_of vfc ot
of the terms of the agrccmcnt L ( )k
apprentice. * ) R

(f) No guarantee or promise of c’:m,‘z’}_\v-
ment on completion of apprenticseiiy.

(iv) Trade Apprentices in designated tceds
appointed in Railway’ workshops  wiN
be govcrncd by the prowsmﬁ: of
Appreatices Act,” 1961 and Rules ené
administrative instructions issued there-
under from time to time.

121. Recognised Educational and other Quebifics
tions for technical and non-technical cat#go*zm« AL
indicated against cach category.

L. TRANSPORTATION (TRAFFIC)
MENT

DEPART-

(i) STATION MASTERS

122. (1) The vacancies in the category of Asei-
tant Station Master in scale Rs. 1200—2040 wilk t¢
filled as under :—

(i) 50% by direct recruitment {hrozmphristar
Railway Recruitment Boards; ‘

(ii) 25% by promotion through selcction trem
amongst signallers; '

(ili) 25% by promotion through sclccuoo, frem
amongst Switchmen failing which by Leves. -
men, ‘Cabinmen only against the firs¢ 30% -
of the vacancices; shortfall, if.any, agaiss
the remaining 15% vacancies to be sddes
to dircct recruitment vacancies.

[BE(NG)I-74/PMI-15 dated 20-1-1975).
(2) Qualifications etc. for dircct recruitmant azs
ns under :— . , :
(i) Educational : A University degree or  ju
equivalent. Diploma in Rail Transport. and
Management from the Institute. of.. Fail
Transport will be an additional devimfile

~alification, :
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- Q\ GEVERAL MANAGER (P)
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/ *‘% NO._j__O)./%/l’twlll\T)Cmml {Loose) Dated 24 -07-.«_001

/// 10 /")

L P )m.APDJ.

uub - Redoployment of Coach. Attendent SDC_

Rof s= DRM(P)APDJ'S letter No.E/41/27(I)z.omus1/
A.P-Pt-ll dd'ted z?-6-2001.

It was decidod vide this office lotter of. even :
number-dated 3/4=5-2001 that tho surplus coach attendant
may be absorbdd In TC categaries after judging the sui-
tability tost on the basis.of vive=voce whoera, minimum
Educational qualification is Clasg=Vlll against t
direct 'recruitment of TC in scale Rs. 3540-4590/- ﬁnn as
ono timo exception.

. Ad |
.,-v

: 'DRM(P JAPDJ' vioo their lettor numobe r under reoferonce
has sought the tollowing clarification. 3

(1)  whethor PER 1s to be mainteired- wmo aosdrbing
o .. - .. the. gurplus CAs agalnst tne vacancxas of DR.
' Tt quota in Td cadre;

\

(2) = tvhether anticipated vacancies in TC cadre will
: be taken into accounts if s0 as to.what extent.

»It 1s clerifios thati=  Pogp bad [

item No.l ilway Board!s letter' Nog9SE
(SCT)1/49/5(2)dated 21-8-97(1ni;.1al introduction

(1) [jPBR is reguirac to be maintained Lntorms of
of pBR)o .
’——"

o

(2) . Yes, anticipated vacancles to be takon whilo y
calculating ‘the. wvacancles, 3s per, rule’ as it is -
followed. to; DR quota. SRS

{

S | “! .;!'i.

fﬁ' Nocessary action mqy please bo ‘taken acpohd}ngly
‘3pd a compliance report solit” to the HdeQrs.Orfica at tho

earliost. : A & |
i ’ :: | ;;;:i : ;'.;" RS \’pq\’ oo |
o J N S b, K. Eingh )
L - coaa T . Dyer Chiof Personnel. Cﬁf%cer(ﬁu)
L b <ﬂ¢.;w‘ for ggggral hanagar g MLGs
' Copy tos- Lt “al ‘
F =T
¢ D §

om(p)lkm wab,TSK. A
‘ . "‘ H /
:wlqi Lo for Genoral Managel LP)MLF
o
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Guard (Goods) Grade R.4500-7000 (RSRP) .

/c.’l‘—(._
. AvuExovréE ~D \ '
A
\
HORTHERB RATILWAY

Head Quarters Office
Bareda House,New Dalhi., .

. FEEES e I Ji15 gl

All DRMs, N.Rly, LKO,ALD,
Delhi etc.

Date:s 13/14-10-99

Sub:~ Re-Deployment of Coach Attendants and Agstt,
Guards as TC & Goods Guards respectively.

This issue of re-deployment of surplus Coaich Attendants
and Asstt. Guards was raised by NRA vide Agenda Item No.42/99
& 1t was discussed in the P.N.M. held on 14.5,99, The Union

suggested that the surplus Coach Attendants and Asstt. Guards

should be re-deployed as T.C. and Goods Guards against the
direct recruitment quota in these categories as One Time Exem-
ption.

After detailed discussions, 1t was decided that the surplus
Coach attendants and Asstt, Guards may be absorbed in altema-
tive categories as given below. This is in addition to the .-
present action alrecady resorted to by the Division for absobing
surplus Coach Attendant and Asstt. Guards and is permittesi as

only one time exemption after adjudging suitability on the
basis of a Written Examination.

{(a) Coach Attan.Jdants Cr. Rse2550-3540( RKSRP) &
Coach Attendant Gr. Rse 2650-4000( RSRP)

may be absorbed against the direct recruitment quota vacancieé
of Ticket Collector Grade Rse 3050-4590(RSRP) ,

(b) Asstt: Guard %s. 3050-4090 (RSRP) &
Asstt: Guard Rs. 4000-6000 (RSRP).

may be absorbed against direct recruitment quota vacancies of

T
¥
S

As requested that action be taken by the Divn.

accofﬂingly
and complia nce Report sent to the H3.Qrs.

Cffice the earliest.,

Copy for information & N/action to. £ idé4i2i§?apég§h2§(9)
CCM,COM,CPTH.II, CCH(C) -0 1§ 10.1599 g¢
Genl. Secy. URMU & NFMU. | +10. .
S Al

.
4
- - - - e o s o i

© Us. Re M. U,
UTTARIYA RAILWAY: MAZDOOR UNION
166/2 PANCHE®IN ROAD,

NEW DELHI.

NO.N&ML/134/9”/325 } Dated+1.10,99 .
1. Copy &f the above is forwarded to :- . ‘
2 1) All the Central Office Beurerss, L.R.M.Union. |

2) All the Branch Secretaries, URMU. ’ :

3) All the Divisional Secretaries, URIL, / '

sd/- i
( P.N, SHARMA ) o
CENELAL SECKETARY. +#

A

N
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T S Ne  Fe ' RATIWAY SR S
}_ S D - " OFFICE OF THE
(I o LT .,GBNERALMANAGER(p)
- .@.@.SV‘[Z — T - MALIGAON
NO. .B/_g3l/nesv/Assn/Pt—VI o : : da_t’e. C T /a/oe
© .. - All Head of the De artments, L R ,
g A1l DRMS, r.DPOts,” Bpo's, mo s LT e
Dy, CME(CEM)DDN' s, NBQ - T
GS/NFRMU,INIRBU, Axsc'm&‘f R e :
NF%OBCEA"‘ SGE Ly
ailWai; Emplo"(.ea - -

‘a r'id,.,All India OBC:Railuiay
' n/Associat* on v

'.-:
-

R f'for'warde'd hér'ei}ith‘ for inforir'{a't'io‘ri' "gdidanée':ahd nelesSary aetion

AN " please, Copy of Doard's 1étter No. 96«B(SCT)I/H /5 dated 28/8/
. as'referred to-in their presert letter uiig m,ﬂm@i’rid@
o%ﬁee I&th@-ﬁc—"W0J?/ReSV/OBb/Assn dds 10/1]./98.

Y -

e ; R . - - n]«w ;f(,/ ””‘r

e o R - for G&\IERAL WsNAGE:R {p)

’ (CopY Of BOard's letter No‘ 47—3(80'1‘)/1/22/12 dated 11/8/99‘
Sub. As above .

I Dumng the tenth meeting of 'Particination of Rail.i-

SE "Bmployees in Management (FREM) ‘group at . .apex level on £/6/16¢::

in Rail Bhavan, one of ‘the’ members Stated as under'

- - 0BG and SC/ST. Associations being welfare Assocists.

* should c, nfine ‘themselves to the welfare activities and not
over-staep to trade union act:ivitives Necessary clart‘imticn P
needed to b<= issued *, «

- In tbis cnnnection, attention iS dram to para 1(v)
of Doakds Tettér Np, - 96-B(SCT)I/71/5 dated 28/8,/57, which L
A SpGCifically 1ays down .that “the byelaws Of OBC Association ‘111
<1 . - not allow its’ office-hearers to .indulge in Trade Union Activitis
¢ iThe same principle 1s .already. applicatle to SB/ST Ajssocizticre,
"It ‘1s herewith 'rej ter ated that the O“ﬁof’-wnarers Of Ail Tndjz
L T R Dloye2s. AsSoclatlions and Bil Traia OIC taidwey
5 rrployex.s Federation/assoclations shomld confire thowualv s
‘welfare activities only and not igg _dn Trade Un,oo
n ac:l_“'itiési The uppfopriate inplementation of Those dnd omgssi-r.
may o, C-‘qsc he m‘SuJ‘f-d ' ' |

hed
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N.F.RAIL.WAY

) OfYice of the
“- . ' Goueral Myanger(P)

_ i , Maligaon, Gywsahat- 11
No.E/210/46 PLII (T) ComL ( Looss) - C. dusd3| /0102
To, K
DRM(P) /APD) v | . ! -
: I i
8ub : Re- doployment of’ mplﬁa CA. ;

Ret: 1) GS/NFREU/PNO 8 leater No. EU/SR/APDJ tiupd 19-12-200.

2) GSRWU/PNO’: letter No. MU/C/$/02 datqd 23-01; ”002.

Your attcition Iy in,ﬂtod to this office lettar of ovag r*nmbu' dated 26;07-2001 rod
(4-12-2001 wheroin it wae istimated that ths exchange of roptor point Is not permissihle

in abseace of ndequate numbo’: of OBC candidates, : .

The above issuc was furthes gxamined in rcﬁcmcc w GINFREUPNO &

US/NFRMU/PNO’s fotter pndcr rvarcnco azd it has beog fpbr docided by ALIM/MLU
as under :-

N N g t;
Qucmoa of dc-ﬂamng doow 0ot arise bt gencral Wry !}rplgj '%-ﬂ‘ma}- be
re-deploycd againat OB uota and backlog lroug,h :
I \ ! . H X
Nccéssory n’c‘tioh‘may plcm bc taken accordingly. oo L
! : ., -
S -0 - 7
' Ny 2 L. B. SINfw
('Td DA r APO/ )
REY chudaene ot !
, ST far Genaral Munden(PYMLG
ST ! ')" "d;‘ { ; ‘,': it l
Copy forwardo3d for informatioa god nocessary actioga’ss =1 o ;

) R PVKIRIMGTSR. - 71 c
The General Secrotary NFREWENO ig reforvace to i focwr N EU’,

19-12-2001. o ’;‘ i
3) Tie Goversl Smmﬂwmwl’ﬂmwmuéo X ua parr oi.w/ -s/oz“
23-01-02. .

14 ‘ ey &Nt PO OB i N TR I

P PR N [P
R i R R f?/: e,
. § v .
B . ) - . . .
f ' ‘.,'.' '

' Srowd e oy geoa) am )

!C } .X.’:p} ! }.” 67w ":‘.

‘
. ' ' . : !
4 " ! . .t -
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M i i ;
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Copy to : 1. CCM/MLG,

>4~ Anmeint - - - Eo s A0 !
[&(jcw Pl ' '

(s g .
_D\n/\/ﬂ Socy /LG PP,

N.FRAILWAY.
- Offics ofthe

No. E/201/46/Pt IKT) Comml.(Looss). Maligaon, dt.3 .5.2001.

Y
To A ’ : ! : : @/}/
DRM&/KIR, APDJ, LMG & T3K. \ {

Sub: Redeploy

~ The issue of redsployment of surplus Coach Atteadant was ralsed by
NFRMU. & NPREU. vide item No. 79/14(MU) & 84/14(EU)respettively.
The Usnion suggested that surplus Coach Attendant should be redepioysd us TC
egainst diroct recruituient qiota in the catogory of TC a3 one time exception. After

 detailed discussion and after-ths. gpproval of CCM it has been docided that the

surplus Conch Attendent may be ahyorbed in TC categories. This is in addition to
the pressnt action tiready rescrted to by the Division for absorbing surplus Coiich
Attendant as @ normsl redeployment policy. The suitability: of muplue Coach
Attsndant is persnitted only once . after adjudging their euitability on the basis of
vive-vocs. All the swplus Coach Attendant with ~minimem  educational
qualification of Claes-VII(Eight) may be ‘absorbed against the direct recruitment
vacencies of TC in grade Rs. 3540-4590/- necordingly. :

: It is requested that action to be tsken by Division sccordingly and
oompliunce report son to the HQ's office uf the earliost.

v

o 4 _ (PKSlngh)
) Dy.chief Persommel Officer/HQ

for Goneral Managor (P).
3 COMMLG

3. GS/NFRMU/PNO. |

4. GS/NFRE.U/PNOL~

3. Se-DPORKIR, APDJ,LMG.

6. DPO/TSK. ™

.\\) \_ .7 e \
AN
for Genersl Mémgor ™.

Al 5 »9[' NFREV /f’mo.

3

N
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. W }
. 2Ty et ERIALPURDYA £ M,
No. £/41/27(T)/ Commizap-pry

o DIVLRLY.MANAGER o
‘ NER/AUPYRDU & 1 -
Da.ited:OE...O{J-..EOOZ.. :

To,

CTTi/1C/APD), ; ' .
SUb:- Re-depicymes EL-Q.-TLS_:’_:'..‘:’;.’L'!&C.i?.@?.ﬁﬁﬂ?ﬁﬁ!l&&

I terms of G.M(P)/MLG‘S Letter no.

has been dacided

) .
E/207/<!‘_5/!‘r.. lH(T)/Comml(LooSe
to hold a suitability tost for the

) dt.3/4.05 2001 Ity 2 -
CA: having minimum edisc

Y DUrpose of re-deployrent of,surp!us’ . '

y \ ationa! Gualification of Class-vil] (Eight) In thae Category of Lo

Ticket Collector in scale R$.3050-1500/. 44 one time exception against the DR quota iz % ;
viteancies maintaining pgR also. ’ il

, , . e A7 5
/.cordingly 33 (Thirty rhree) posts ara found available taking into account the-exisring .
v anticipated vacancies in the T ¢ catagory in scale Rs.3050~4590/- against DR quotei;;__ 5
far the Fireose of re-deployment of surplus CA. : : s

The communal hreak up of these 33 posts (DR quecta) are UR= 09, 5C= 06, §T= o1 & G i

OBC=17 Total m 33) : e |

it is how ver, nade clear that after'_}udglng the
O.B.C st 'f at present amongst the CA Catey
1.C cate oy (DR quota) will be filled up on
the Hon 4le CAT/Guwahati Bench

stitability of only 4 (Fors av . o i
ory, the actyal shetfali of ¢ - i
Y after disposa] oF the pendive o sa be

in Q.4 Mo, 35 ef 2002 { Tha MERDBSL L vy - 2
Cthers]). ' ' L]
. , o
The SUilability test wijl be in the 1o 1 of viva-voee fast o & L1c date is fixed on S
..L%Q:?:Mjub.@yﬁftﬁ’)jﬁﬁwipf'f.f_c_c. L0 hoses, - '

All the Coach Atteridants [ names ree siiea - in Amaire e g Lo epured &
directed to 1port 1o this-office on tha fonee date & \ime vith oyt Tail,

They should also be anvisec
class VIil passeq) ¢

st

¢

Y to bring 1o,
r'.'

Ar arigicaj cdicational certificate (minimum

i
or verification & thise.wig i 1o nreduce the (eriizate ( Class viif ki
nassed) will nat he allowed to appear ix the Suitabsility {est uncley ar rircumetaneas, 3
o : o s
zYLJ;éllé.&YEM&L&&L.Mﬂ_@ \ - Lo
. . ' . v ‘ . - . . ," ‘. ._ ' ‘- . ,/ ‘.‘?A
This issues with the approval of the Compatanl sorhe, R ,4,"---;‘_':-_/\.(-‘4. A Ragt
1 . o '

“ - TR
S AKLIIAPCLIA
_ L ARSA R .
o . For Da’v!.RIy.Mandger[P}, , SR
B | : 7 Alip‘urduarju:jc;tfonm e i
- Copy ferwarded for Information tg:- . S
1. GM(P)/MLG. : '
DCM/aPDy. ‘

3, va!.;%ecrerary/NFREU/AP.T .

A

] M

SRR ORUPN

o

-
-

4. Convener/NFRMU/APD]. o
0! Divl.secy/AISCTREA/APD) | I VR |
&) Divl.Secy/NFROBCEA /APD) )

. oy, T B
7 CAle Sr.DPO/APD), & 1

' S PR
I$6/02040.] -




L ANS. S Chatterjee - - ;. i CAJAPD] ~1

IR Vil el
B ) l- A f‘l!“\\}
. . ' . /171p3n‘_, , P
Vo — e e PR “"" : "’ gt .‘.UJ P
_s;mz; S NAME T DEsirn U 'R,,.,w AT ﬁr‘*MARKb
S STATILY N QT',\x.OL',:‘ ST/CRC Ly v .
' N eyt [
% 1 bu ‘esh Ch.Saha } CASALED A y;»;;,y;;.;,d.R 2 AT ’
7 d\:)unram Sarkar . ; (A/AP'" b 200 RINADERUAR
;' 34 Rasfit Kr, brahma J' CA/A PD' | SN SR

" "{m RO R
. i

S5 A4S0 Btsww(H) - .-‘it,,\//\P_Ql .
e l)y\ J. (,J Jandal. _LeAZAPDY
4 Piskhay. v Pjde T j(/ /APD;

".\ w ot

< he n a s omd

[ SRR DR
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|
B e T TRV WU S

2 S it e b
: n & Brieamah. zntic _m:#hci L CA/APD) i e ,
9 dJN. das i . ICA/APDI T SGL o anE Ty |
10 452 L CASARDL e ST T T
fr(f\//\ Py f
’3\, /A PH " LT D _3
TTA, HED] R o5 proad !
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. -l'?f'mxjoy Kr. uum T N .'
iy Swapan KF.Chal: raborty(l) ARl sl wany GO
2 lg Pradin, wuny Do BE T INL C N T
22 Kartick Ch.Oey — R
?,J-,,;: PAfimal Ch.DL T*HL),__.....“ ' : g
.24« Debasish Hore !
<5=Utpal Dey .
_ 26 -Ram Sumer Singh ’ !
__’_“{.g‘g Bairun Ch. Saha :
. 28u-Ma-lan Ch. Boro R
AT AR SInGh RRerkatary 0 B
f 3' «,Sw_ P Kr.Nandi o |

c 3V ESair Meumder
??\.,C,o at Ch Talukdar
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Ly K Kay Dalmary 5
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’ S ANNExveE - | 3 - - -
Ve : . 7
v 47 : : ' - 7 ‘
1 {\ - i N . .
R EMORANDUM - -, . DATED:20.05.2002. ¢
2 s k ; § . . \? .
S § ) )*usmna‘ result of the suitability test for absorption of surplus CA» to the post of Ticket
_L -, Coliectors in scale Rs.3030- "5‘)()/ am:mt DR quota held on 19.04.2002 & 22,04. 2‘)()7 is her*by

* publishied as under:- -
" The'names of the successful candxdatcs are given below as pcx senior ity.

4
' ‘ : SL. | S WAMF Desig & i Com E Resuit j;
Y i NO. | . .. station m. ;
J 4 : . _ ) unity ! :
-t : 1 i Subrata Sarkar ___I CA/APD) | OBC . | Passed ;
N T2 g?ﬁﬁyt KrBrahma —— —  CA/APD] | GR | Passed |
L3  )CMandal , CA/APDI | SC | Passed |
b 47 T Brahmananda sarkhel | CA/APD] | UR T ‘Passed |
w5 iJ.N:Das | CAJAPDj | -SC- | Passed |
) 3o i SaniRam Goyary i CA/APD) | ST Passed |
' t i o7 J.L.Kanjilal - B CA/APD} | UR T Passed |
¢! 8 . !Subodh Ch.Chakraborty |/CA/APD) [ UR_| Passed |
JLei9 0 TH.CSutradhar ‘ i CA/APDJ | UR ! Ppassed !
[1-:°10- T Ajoy Kr.Dutta - 1 CA/APDJ' T UR_ | Passed
Wik SwapanKr.Chakraborty(l | CA/APD] | UR | Passed
X2 pradipKeDey(l) .0 . | CAJAFD) | UR 1 Passed
i3 i Kartick Ch.Dey - - | CA/APDJ .; “UR .| Passed |
R Ram Sumer Singh - | CGA/APD) | OBC | rFassed |
= ' .15 _lBarun Ch.Saha | CA/APD] ;_sc_ _Passed
© 0 16 - IRajenRoy T T CAJAPD) 1 7sC | "Passed |
{217 | Prabir Kr. Paul T "‘A7APDJ | OBC"Passed |
Tae rc.su!l ha.s been appmv\,d by ADRN L Al T)T on 18 -05-2602
l’he remaitting vacancies of OBCs are kept unfilled due to non-finalization of petmon
L beforv the 11onab’ blc CAL/GILY tase hoaSonOOZ s .
~_:.‘ . { l | 5 B | | E 4 /P( " \_‘_/
L ' ) T L ) ' bv: ":,(!\f \
o ' - Tor DiviRly. Munager(P),
1 Alipurduar Junclion?
No. L/41/”7(1)/C‘oml/AP-Pt I" : A ' Dated:20.05.2002,
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